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COUNCIL OF STATE. 
Monday, 23rd Feb1'1Ulry, 1942. 

The Council met in the Council Chamber of the Council House at Eleven 
of the Clock, the Honourable the President in the Chair. . 

QUESTIONS AND ANSWERS. 
NAMES OF NEWSPAPERS THE EXPORT OF WHICH HAS BEEN PROIDBITED. 

2. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Will 
Government state whether there are any Indian newspapers the eXfort of 
which to foreign or neutral cOlmtries has been prohibited 1 If so, how many 
are they; and will Government lay on the table a statement showing the 
names of newspapers, the names of countries to which their' export has been 
banned, and also the reasons for the same 1 

THE HONOURABLE MR. E. CONRAN-SMITH: The refusal or withdraw-
al of an export permit for newspapers to neutral (ountries is based solely on 
grounds of military security, the deciding factor being whether the newspaper 
in question publishes matter which would be useful to the enemy or to hostile 
elements in neutral countries. The control of ex.port permits for newspapers 
t~e contents of which would be of use to the enemy is one of the functions·of 
censorship, and the censorship regulation~ preclude the giving of publicity ro 
the action taken in specific cases. I am, therefore, unable to lay on the table 
deta9s of the newspapers for the export of which permits may have been refused 
or withdrawn. I wish to emphasise, however, that there is no restrictio~ wha.t-
ever on the export of newspapers from British India to the United Kingdom, to 
any part of the British Empire, or to North or South America, and in faet that 
:no permit is required for export to any of these countries. The only possible 
exception is the case of three newspapers the export of which to Burma is 
useless as the Burma authorities refuse to admit them. The list of newspa.pe1's 
to whom permits are refused is under constant review, and immediate. action is 
taken to renew the permit in any case where a change in circumstances or in the 
nature of the ma.terial published by any paper renders this possible. At. 
present, export permits to neutral countries are refused in the case of 63 news-
papers only; this represents interference with probably less than one-tenth 
of the circulation of some Ii per cent. of the total number of newspapers pub-
lished in this country. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Will the 
Honourable Member lay on the table a list of the newspapers the export of 
which is prohibited at the present ti'me ! 

THE HONOURABLE MR. E. CONRAN-SMITH: I think, Sir, I covered 
t hat question in my reply when I said that I was not able to lay on the table 
details of the newspapers affected. The reamn I gave was the cenllOl'ship 
~tions which preclude the giving of publicity to the action taken in specifo 
C8BeS. 

. QU.iODB agaiDat the Hl)n. ; Baj. Yuveraj Dutta Sio,gb were put by the Hon. 
. )fro V. V. Kalikar. . . 

(. 47 ) .... '-' 
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THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I am not asking 
to know what was the matter published in those newspapers on account of 
which their export was prohibited. All I want to know is the names of the 
newspapers concerned, and if the Honourable Member gives that information 
surely he will not be giving publicity to any information valuable to the enemy. 

TlIlI: HONOURABLE MB. E. CONRAN-SMITH: I will consider the Honour-
able Member's suggestion, but as I am·advised at present the censorship regula-
tions do preclude me from giving even the list for which the Honourable 
Member asks. May I expre88 the hope that he will be satisfied with the very 
full explanation I have given which showed how minute is the degree of inter-
ference with the Press. 

THE HONOURA.BLE THE PRESIDENT: Have you any objection to show-
ing the list to the Honourable Member 1 

THE HONOURABLE MR. E. CONRAN-SMITH: I believe, Sir, there would 
be no objection to that, but I should like to consider the matter. 

THE HONOURABLE MR. P. N. SAPRU: Is the export of these papers also 
prohibited to the Soviet Union 1 Are there any reiltrictions so far as the 
Soviet Union and China are concerned 1 

THE HONOURABLE MR. E. CONRAN-SMITH: I thought I made that 
point also clear in my reply when I said there is no restriction on the export of 
newspapers to the United Kingdom, to any part of the British Empire or to 
North and South America. It follows from that observation that Soviet 
Russia. is included in the countries to which export may be prohibited. 

TlIlI: HONOURABLE MB. P. N. SAPRU: May I take it that they are in-
eluded in the list of enemy countries to which newspapers cannot be sent ! 

TlIlI: HONOURABLE MB.. E. CONRAN-SMITH: Perhaps I should read 
again the portion of my reply in which I covered that question. I said, "the 
deciding point is whether the newspaper in question publishes matter which 
would be useful to the enemy or to hostile elements in neutral countries". 
It follows from that, and from what I said later as regards the countries in the 
oase of which there is no restriction, that the export of a newspaper may be 
prohibited to any country other than those which I have specifically mentioned. 

THE HONOURABLE MR. P. N. SAPRU: Are we to take it that there are 
hostile elements in the Soviet Union and China and therefore they have been 
excluded 1 • 

. THE Ho:nOURABLE THE PRESIDENT: You are asking for the opinion 
of the Honourable Member. I disa.llow it. H you put that question in an-
other form I may allow it. 

THE HONOURABLE Ma. P. N. SAPRU: Am I to understand that for some 
purpose the Honourable the Home Secret~ry ~gards China and the Soviet 
·Union as hostile countries subject to proplganda. which does not suit the British 
Government 1 

To HONOUlWILE PANDIT HIRDAY NATH KUNZRU: .Is the export 
of Indian newspapers in general or Qf specific newspapers prohibited to the 
Soviet Union or to China! 
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THE HONOURABL'E MB.. "Eo CONRAN· SMITH : That, Sir, I think -would 
Gefinitely be giving details the publieity of whiohis prohibited. . 

THE HONouBAIILE P.ANDlT HIRDAY NATH KUNZRU:· I am not 
asking for the names of the newspapers. I am merely asking to know whether 
as a matter of fact the export of all newspapers or of a few newspapers is prohi. 
bited to those two countries! 

THE H()N()UlI.AlJLE MR. E. CONRAN • SMITH : I must ask for notice of 
~at question. 

THE HoNOURABLE MR. P. N. SAPRU: Has the Government of ndia 
made any representation to His Majesty'. Government that Sir Stafford Cripps 
should be removed from office ! . 

THE HONOURABLE MR. E. CONRAN-SMITH: I am sorry, Sir, I find 
great diffieulty in heariDg what the Honourable Member is saying. 

lIniDUSTAN .AmeBAFT F ACTOBY. 

3. THE HONOURABLE RA.TA YUVERAJ DUTTA SINGH: Will 
Government state whether the Hinduatan Aircraft Factory is in full working 
order and how many aircraft approximately are turned out every month by 
the Faotory ! 

THE HONOURABLE MR. A. DEC. WILLIAMS: It is egretted it is nalt 
JK>SBible to give the information asked for. It is not in the public interest to 
do so. 

THE HONOURA.BLE P.uDIT HIRDAY NATH KUNZRU: is it even 
·contrary to the public interest to say whether the fa.ctory is in full working 
.order' 

THE HONOUBABLB MR. A. DEC. WILLIAMS: Yes, Sir. 

THE HONOUBABLE MR. HOSSAIN IMAM: Is the Government interested 
in the business of this company 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: Yes, Sir. 

THE HONOURABLE MD. M. N. DALAL: Have Government any agreement 
to guarantee purchase of a certain number of aircraft before or after the war' 

. THE :R0~OUBAB~ MR. A. DEC. WILLIAMS: I am no _ prepared to 
.gIve detaded informatIOn, Sir. 

MxuTA.B~ TRAINING IN EDUCATIONAL INSTITUTIONS IN BI1IA.B. 
4. THE HONOURABLE RAJA YUVER!J DUTTA SINGH: (a) Was it 

p~poaed to introduce military training in the educational institutions in 
Bihar about two or three years back, but owing to certain objections by the 
<:antral Government the scheme could not take a practical shape at that 
time' If so, what were those objections! 

. .(6) .Are Government aware that military training on a very modest scale 
. .m be introduced in Bihar froIiJ. July neXt, but there is no provision 

A2 
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for ri1Ie practice' If 80, what is the brief outline of the acheme, and why 
have Government not sanctioned thE' introduction of rifle practice , 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of Ins Excellency 
the Commander-in-Chief): (a) A scheme for starting a military college £0r-

o instructors, who could train students in schools and coneges &Ild later citizens in 
general, was received from the Government of Bihar in I!}39'. The proposal' 
was the subject of correspondence between the Central and Provincial Govern-
ments up to the outbreak of war, when it was dropped. 

(b) The Government of India are not aware of any such proposal. 

. THE HONOURABLE MR. HOSSAIN IMAM: May I ask whether it was 
dropped by the Provincial Government or under insttuctions from the Centre r 

THE HONOURABLE MR. A.DEC. WILLIAMS: ;No ins.truction was given 
to drop it, but it was dropped by the Provincial Government for the reason t~t. 
it was initiated by the Provincial Govermnent. . 

THE HONOURABLE PANDIT HIRDAY NA'J:H KUNZRU: Was it dropped: 
because of the attitude of the Government of India t . 

. THE HONOURABLE MR. A. DEC. WILLIAMS: I am unable to say, Sir. . 

THE HONOURABLE PANDIT HIRDAY NA'I;H KUNZRU: Has the-
Honourable Member looked into the matter or not' 

(No reply was given.) 

COlmECTNESS OF THE CENSUS FIGURES IN ASSAM. 
5. THE HONOURABLE RAJ'A YUVERAJ DUTTA SINGH: Has the· 

o· attention of Government been drawn to the following resolution passed by 
the I!pecial Conference of the Assa.m Provincial Hindu Mahasabha held under-
the presidency of Mr. V. D. Savarkar, on the 21st a.nd22nd November, 1941 
(vide the AmnIa Bazar Patrika, dated the 27th November, 19(1) :-

II Whereas the Assam census figure for 1941 reveal that the HinduB who· 
numbered over 52 lakhs in the last Census have been reduced to-
a little over 45 lakhs; and whereas the average increase of the-
population in Assam in present Census is 18 per cent., the-
Hindus ought to have exceeded 61 lakhs ; similarly the Christians 
who were 2t lakhs in 1931 ha.ve faUen as low 80S 67 thousands, 
and the Buddhists have shown a decrease from 15 to 8 thousands-
and, on the other hand, the Muslims have increaaed from 27 
lakhs and SO thousands in 1931 to 39 lakhs now, indicating a 
rise of about 25 per cent. while the Tribals ha.ve grown up from 
10 lakhs to about 28lakhs, recording an increase of ISO per cent .• 
and whereas the whole thing has been deliberately planned with 
,. view to undermine the strength and unity of the Hindus ~ 
and whereas the contentions of Sir Reginald Maxwell, the Indian 
G9vernment's Home Member recently made on the 11001' of the-
Central Assembly to the effect that the calculations on this 
occasion have been made on the basis of ' community J is wholly 
fll.l1a.cioUB as evinced in its application to the Muelims, this 
c~~ce th~we demands ~ .the fig'lres pubtiahed in:.tAle-
ABBCJm Gazette, dated the 6th August, 1941, should be 
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rejected by the Government of India, and open resorting and 
recollD.ting be directei to rem)ve publio suspicion" ! 

What .tepa, if any, have been taken or are proposed to be taken in 
:this connection' 

THE HONOURABLE MR. E. CONRAN-SMI'IH: Yes. The Honourable 
.Member's attention is invited to the reply given by the Honourable the H-ome 
.Member on the 17th November, 1941 in the Legislative Assembly to clauses 
1(6) and (c) of Mr. Ananga Mohan DJ,m's question No. 184. I have nothing to 
,add to the statement made therein. 

CENSUS FIGURES OF TRIBESMEN OF ASSAM. 
6. THE HoNOURABLE RAJA YUVERAJ DUTTA SINGH: Has the 

'attention of Government been drawn to the following Resolution passed at 
~the specml Conference of the Assam Provincial Hindu Mahasabha held on 
21st and 22nd November, 1941, at Gauhati (vide the Amrita Bazar Patrika, 

·dated the 27th November. 1941):-
" That whereas the tribal people are an integral part of the Hindu 

community, and where&f! in pursuance of the policy of 'divide 
and rul~' attempts are recently being made to wean them away 
from Hindu fold, this conference strongly condemns the move 
of the present Government in pursuing this gravely unfair and 
ruinous policy'" 

Have Government made any impartial enquiry into the above allegation, 
and what are the U"\le facts in this connection ! 

THE HOIOUBABLE MR. E. CONRAN-SMITH: Yes. From the scientific 
,standpoint the tribal community form a separate community irrespective of the 
..religious divisions among them. The last census did not attempt to classify 
them according to religion but only as a community and any inference from 
those operations, to the effect that attempts were being made to affect the 

rreligious allegiance of the tribesmen is entirely devoid of factual basis. The 
correct positiol\ has already been stated in another place by the Honourable 
the Home Member on the 17th November, 1941 in reply to clauses (b) and 
(c) of Mr. Ananga Mohan Dam's question No. 184, to which the attention of 

.the Honourable Memberis invited. 

POST-WAR POLUJ~ IN REGARD' TO' INDIAN SHIPPING. 
7. THE HONOURABLE RA.JA YUVERAJ DUTTA SINGH: (a) lEI it & 

,fact that the requisitioning of vessels of Indian shipping companies by the 
-Government of India. took pla.ce over two years ago, but such questions as 
:the rate of hire payable for running the vessels, or rate of compensation in 
the event of loss of vessels, replacement costs of vessels, etc., still rcmain to 
. be ~ttled! If so, when will they be settled ! 

(b) What is the proposal with regard to the long range and post-war 
policy of Government in respect of Indian shipping! 

TH~ HONOURABLE Sm ALAN LLOYD: (a) The reply to the first portion 
'.is in the affirmative. As rega.rds the second portion Government are unable to 
.:state when the matters will be settled but are doing whatsoever is possible to 
. expedite disposal. 

(b) The atuntion of the Honourable Member is invited. to the reply given 
4ly)he Honourable the Com.merce .Member to (b) of starred question No. 239 
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asked by Mr. Akil Chandra. Datta. in the Legislative- Assembly on the 3rcf 
March, 1941. The matter will be brought to the notice- oi the appropriate-
Reconstruction Committee. 

MOVE OF GOVERNlIlENT TO SIML.l~ 

8. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Is it 8. ~ ~ 
that the Government of India propose to acquire the site and buildings ot 
Grand Hotel, Simla, and some other places for the accommod8.tion of their sta.ir' 
and their officials? If so, what is the approxima.te financial outlay involved , 
in the scheme? Why do not Government cut oui too "Simla exodus'" 
altogp.ther ¥ 

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: Yes, the'site and 
buildings of the Grand Hotel and "Chadwick" are being purchased. Other-
accommodation is either. being leased or requisitioned to accommodate new 
Honourable Members and officers only. The approximate financialO1ltlay-' 
involved is Rs. 12,85,000 (part of which will be recovered from the Defence" 
Services Estimates). In addition, an expenditure of Rs. 10,35,000 is likely 
to be incurred in the construction of 80 flats at the Grand Hotel. 

The question of abandoning the move to Simla on account of the war' 
situation was considered by Government and after a very careful examination 
of all its aspects it was decided to continue the move in the interests of adminis-
trative efficiency. But I can assure the Honourable Member that Government 
are closely watching the situ!ttion and public interest will continue to be the 
deciding factor. 

THE HONOURABLE MR. P. N. SAPRU: WID the Hono1DBhle Member 
give us, apart from the general outlay, the price paid for the purohase of the-
Gra.nd Hotel 1 

THE HONOURABLE MALIK SIR FIROZ K,HAN NOON: I have not the:r 
figures with me, but if I recollect rightly-I should not depend on my memory- , 
something like 'Rs. 5 lakhs was the price paid for the Grand Hotel inclusive of', 
a.ll the buildings. If you want exact figures, I shall need notice ofthat question. . 

ENLISTMENT OF AFRIDIS IN TJl1Il IND:J..lN AlDly. 

9. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Haao 
enlistment to the Indian Army been thrown open to the Afridis t If so, how 
many of them have 80 far been recruited t 

(b) Is there any section or 'community in India who are dellarred from, 
enlistment as soldiers in the Indian Army t If so, which a.I"e they? . 

THE HONOURABLE MR. A. DEC. WILUAMS (on behalf of His ExcellenOY3 
the Commander-in·Chief): (a). Enlist.ment of Afridis has been open for 
many years and about 500 are 'now serving in the Indian Army. 

(b) The answer to the first part is no. The second pa.rt does.not, therefOl'8,. 
arise. 

Tm: HONOURABLE MR. HOSSAIN IMAM: May I ask if Bayyeda &l'8' 
eligible for enlistment now t 

THE HONOURABLE lb_ A. DEC. WlIJ.UMS: W'ha.t. is the intima. 
ClOnneetion between them, and the .Afridia t 



THE HONOURABLE MR. HOSSAIN IMAM: . It arises out of part (b). 

THE HONOURABLE PANDIT HIRDAY NATHKUNZRU: Hit has uwaya· 
been open to Government to recruit Afridis, why was it announced only about 
three or four weeks back that the recruitJp.ent to the army had been thrown 
open to the Afridis 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I am not aware of that' 
announcement, but if, as the Honourable Member says, it was made it must 
have related to the Tirrah Afridis who, as they were connected with tlie-
Peshawar disturbances in 1930, were for a considerable period debarred from: 
recruitment. It is now proposed to form a garrison battalion of Tirra.h 
Mridis. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it intended 
to include the Afridis 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I said so, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What is the 
reason then for recruiting a large number of men from across the border instead 
of recruiting them in India itself 1. 

THE HONOURABLE MR. A. DEC. WILLIAMS: 'We want as many men as 
we can get. 

THE HONOURABLE PANDIT IDRDAY NATH KUNZRU: Is .there any 
difficulty in obtaining men 1 You say you have no difficulty in obtaining 
recruits and that you are getting 50,000 recruits a month. 

THE HONOURABLE MR. A. DEC. WILLIAMS: I cannot see that recruiting 
other tribes in any way detracts from the need for recruitment of Mridis. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What is the 
reason for recruitment of meQ. for the Indian Army from acrOss the border &nd 
not recruiting, them completely within the borders of India 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I presume the Honourable 
Member would wish to exclude the Gurkhas from the Indian Army 1 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: The Honour-
able Member will remember that I protested against the Gove~ment of India. 
sending Indian troops out and bringing in Gurkhas in their place. If they 
want help from Nepal they can send Gurkhas outside India and on the same 
principle I ask that Afridis should not be recruited when plenty of men are 
available in this country. 

THE HONOURABLE MR. A. DEC. WILLIAMS: I think thel.'e things do not. 
arise out. of the question if the Honourable Member wiIllook at it again. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I did not hear 
the Honourable Member's reply. 

TBB HONOURABLE MR. A. DEC. WILLIAMS: It does not arise in, my 
opinion, Sir. The question is regarding the recruitment of Afridis. 
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THE HONOURABLE THE PRESIDENT (to the H-onourable Mr. A.DEC. 
Williams): You would shorten the debate if you simply remained silent and 
did not answer such questions. 

THE HONOURABLE RAI BAlIADUB LALA. RAM SARAN DAB: Is it also 
.. fact that Punjab States are being allowed to recruit people from trans-border 
tribes 1 

(No reply was given.) 
NUMBER OF INCOME-TAX AsSESSMENTS PENDING ON 31ST DEOEMBER 1941. 

10. THE HONOURABLE SIB SHANTIDAS ASKURAN: (1) Will Gov • 
. ernment state-

Ja) the number of income-tax assessments, with separate figures classi. 
fied according to provinces, pending for-

~i) the asse88ment year 1936-37, 
'(ii) the asse88ment year 1937-38, 

'(iii) the 8.8Be88ment year 1938-39, 
(iv) the a8BeBSment year 1939-40, 
(v) the aBSe88ment year 1940-41, and 

(vi) the assessment year 1941-42; 
(b) the total amount involved in each case3 and 
(e) the particulars for each of the years as to the reasons for the delay in 

completion of the asse88ments, i.e., whether due to administra-
tive causes or due to causes such as legal proceedings, points of 
dispute, etc. 1 

(2) (a) Will Government state what portion of these arrears has been 
iacluded as realisable while framing the budget estimates for 1941-42 1 

(b) If the same has not been 80 included, do Government propose to 
consider the desirability of making adequate provisions for the same in fram-
ing the budget estimates for 1942-43 ! . 

(3) Do Government propose to take steps to expedite the disposal of 
these pending asBe88ments 1 

THE HONOURABLE MR. C. E. JONES: (1) (a) A statement is laid on the 
table of the House. 

(b) The information cannot be collected without a detailed examination 
of all the pending cases which will involve an expenditure of time and labour 
incommensurate with the results obtained. 

(e) Various reasons such as adjournments for production of accounts, 
CQrreBpondence with assessees on points of dispute, a8Be88ments in partners' 
cases being held up owing to non-completion of the firm's a8BeBBment, calcula-
tion of written down value, pending appeals, etc., have contributed to the delay. 

(2) (a) and (b). The Honourable Member can rest assured that these 
factors are taken into account in framing the budget estimates. 
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_ _ (3) Steps have already -been taken to ezpedite the disposaJ of pending 
~ments. 

Statement 8howing the number oj aB8eBBment8 pending on 318t December. 1941. 

-Commissioner's Province. 1936-37. 1937·38. 1938-39. 1939-40. 1940-41. 1941·42. 

Punjab. N. W. F. P: and 
Delhi . 5 24 III 752 16,703 

United and Central Pro-
vinces. 20 43 216 841 16.835 

Bombay (Central) 1 89 151 214 472 598 
Bengal 5 46 216 831 3.974 34.981 
<Calcutta (Central). 9 25 77 304 409 
Bihar and Orissa 1 1 3 389 365 6.694 
Madras 26 99 175 938 16.957 
Assam 17 1.873 
Bombay. Sind and Balu. 

chistan 18 284 1,616 7.913 61.370 

TOTAL 7 214 845 3.629 15.576 1,56.420 

Mn.rr.ABoY TR.um:NG AT BENARES IIINDU UNIVERSITY. 
11. Tm: HONOURABLE RUA. YUVERAJ DUTTA SINGH: HaTe 

Government refused 8&Ilction to military training in the Hindu University, 
Bena.res Y H 80, why' 

_. THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): No, Sir. A unit of the University Training 
Corps already exists at the Bena.res Hindu University. 

W.ABo RISKS lNSUlU.NOE SoHEMES. 

12. THE HONOURABLE MR. M. N. DALAL: (1) Have Govemme-nt under 
consideration a wm.pultJory war risk insurance scheme for-

(a) (Real Property) property, houses, buildings Y 
(b) (Business Scheme) for movable property, pla.nt, machinery' 
(c) (Special Scheme) for farmers and agriculturists 1 

(2) Have Government considered the advisability of a voluntary war risk 
insurance scheme for private chattels' 

(3) If the reply to (1) or (2) is in the affirmative, will Government lay a 
full statement on this question on the table of the House 1 

THE HONOURABLE SIB ALAN LLOYD: (1) The only compulsory war 
daks insurance scheme which Government have actively under consideration 
ia that relating to plant and machinery in factories as defined under the Indian 
Factories Act and certain buildings appertainiIig to fact.:>ries. The details of 
the scheme have not yet been finally settled . 

. (2) Yes, but such a scheme has been found to be impracticable in India.. 
l3) Government have no further statement to make. 
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Tn HONOUBABLlIl MR. M. N. DALAL: In the event of the eneinyiand-
ing in some part of India, we may be compelled to blow up some ·of our vital' 
factories to follow a scorched earth policy. In that case will Government 
compensate factory owners after the war 1 

THE HONOURABLE 8m ALAN LLOYD: I will see that that point ~ 
given careful consideration in the working out of the War Insurance scheme 
applicable to factories. 

THE HONOURABLE Sm SHANTIDAS ASKURAN: How long will this. 
scheme be considered and when will it come into practice 1 

THE HONOURABLE Sm ALAN LLOYD: Within a very few days, I hope... 
.Sir. 

WAR 'fiuNSPORT Bo.AB.D. 

13. THE HONOURABLE MR. M. N. DALAL: (a) What is the functioa ... 
personnel and. administration of the War Transport Board 1 

(b) How is this Board connected with the Department of Communicationa t 
(r.) Do the activities of these two Departments overlap! If so, how t 

THE HONOURABLE Sm LEONARD WILSON: ·(ti) The War Transport 
~Q&rd consists of representatives of the various Depa.rtments ·of the Govern-
ment of India which are concerned with the use of transport in relation to the-
War. It is presided over by the Honourable Member in charge of the Com-' 
munications Department. An Under Se:lretary in the' Department of Com-
munications is ex-officio Secretary to the Board. The Board is concerned with 
transport conditions as affecting a~d affe::tod by the prose:lUtion of thewa.r~ 

(b) Its office is an Attached Office under the Communications Department .. 
but the Board itself is de3igned to co-ordinate the activities of the various. 
departments, including the Communications Department, cOllcernea in trans-
port for war needs. 

(c) The Board is, of course, concerned with some of the activities of th& 
Communications Department in so far as they affect transport, but such action 
as ma.y be required in respect of subjects fa.lling within the sphere of the Depa.rt-
ment is taken by the Department and not -by the Board. 

THE HONOURABLE MR. P. N. SAPRU: Are we to take it tha.t the com-
position of the Board is purely official ~ 

THE HONOURAlJLE SIR LEONARD WILSON: Yes. 

SUPPLY DEPARTMENT. 

14. THE HONOURABLE MR.M. N. DALAL: Wha.t is the total value at 
orders executed by the Supply Department during the ye&1" ending 3lA 
December,I941- . 

(a) On behalf of India. t 
(b) On beh~lf of Great Britain! o' 

(e) On behalf of the various countries of the Eastern Group t 
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THE HONOUJU.BLB MR. A. DEC. WILLIAMS: The total v&lue of orders'. 
placed by the Supply Department during the ca.lenda.r year 1941 was approd •. 
mately Rs. 150 crores. It is not possible to classify this total in the way 
desired by the Honourable Mem.'ber as the hea.ds of account proceed on a 
different basis and a.djustments have to be made in some cases after the close-
of the yea.r. . 

THE HONOURABLE MR. HOSSAIN IMAM: Can the Honourable Member 
give approximate fiigures 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I said "approximately",. 
Sir. 

BA.LLA:BHDAS ESHWARDAS, CATERING CONTRACTOR, N. W. R. AND E. I. R.-

15. THE HONOURABLE HA'IJI SYED MOHAMED HUSAIN: (a) Is . 
the contract for catering the Hindu travelling public at Delhi Junc·tionStation 
on the North Western Railway given to one Ballabhdas Eshwardas ~ 

(b) Is it a fact that one of the terms of the contract is that the North. 
Western Railway will nominate an ex-employee of that Railway to be emp~oyed_. 
by the contractor ! 

(e) Did the contractor employ one Mr. Ryan an ex-employee of that 
ra.ilwayand that Mr. Ryan is now succeeded by one Mr. Trein Dod aiso. 
an ex-employee of that Railway! 

(d) What was the object of employing a non-Hindu for supervising cater-' 
ing for Hindus! 

(e) In what capacity have both the ex-employees been employed by~ 
B&lla.bhdas Eshwardas and on whOse recommendatiou t . 

THE HONOURABLE SIR LEONARD WILSON: (a), (b), (e), (a) and first 
part of (e).-J would refer the Honourable Member-to the reply given in the-
Legislative Asse'mbly to Dr. Banerjea's unstarred question No. 29 of the 5th 
of Nove'm ber, 1941. As regards the concluding portion of part (e), Government 
has no info:r'm.ation. -

THE HONOURABLE MR. V. V. K.AUlKAR: Can a. contractor under the·, 
rules of the contra.ct employ any employee who is- found suitable for the work 1 

HONOURABLE SIR LEONARD WILSON: Yes, Sir. 

BALLABHDAS ESHWAlIDAS, CATEB.ING CONTRACTOR, N. W. R. AiND E. I. R. 

16. THE IiONOURABLE HAJI SYED MOHAMED HUSAIN: On what-. 
conditions and considerations are the passes for the first, second, inter and; 
third cla.sses issued to Ballabhdas Eshwa.rdas. refenoed to in the preceding _-
q1Mllltions and his servants or employees ! 

T~ HONOURABU SIR LEONARD WILSON: I would refer the Honomr-
able Member to the reply given in the Legislative- Assembly to Pandit 
Nilakantha. Da.s's unstarred question No. 57 of the 25th of February, 1941 •. , 
parts (a) and (e). 

Questions against:the Hon. Haji Syed Mohamed. Husain. were pa' by the Hon. Jlr ... 
Houain Imam. 



CQUlfClL OJ' STAT. [23RD FEB. 1942 

THE HO:NOUlUlrLE:MR. HOSSAIN IMAM: Was the question in the other 
· Bouse identical to the present question 1 

THlI HOlm'u'RABLE THE PRESIDENT: The Honourable Member has not 
,answered any question. He only refers to that question. You must presume 
that it must be identical. 

THE HONOURABLE MR. V. V. KALIKAR: Do the Railways issue passes 
· to other contra.ctors also or only to Balla.bhdas Eshwardas 1 

THJl HONOuRABLE 8m LEONARD WILSON: They give passes to other 
· catering contracto'r8 also. 

. THE HONOURABLE MR. HOSSAJN IMAM: Do they give the same number 
·ofpa888s to other contractors as to Balla.bhdas Eshwardas 1 

THE HONOURABLE SIR LEONARD WILSON: I. require notice of that 
-question. 

THE HONOURABLE MR. P. N. SAPRU: Is the number of Hindu, Muslim 
,and Christian contractors equal 1 I mean there are other Hindu contractor • 
. also. 

THE HONOURA'BLE THE PRESIDENT: Order, order. Next question 
: please. 

· BALLABHDAS E.HWABDAS, CATERING CONTRAOTOR, N. W. R. AND E. I. R. 
17. THE HONOURABLE HA~I SYED MOHAMED HUSAIN: (a) Has 

·.the contract for catering Hindu travelling public on the East Indian 
Railway been given to one BaUabhdas Eshwardas terminating at sta-

;tiODS :-

(i) Hardwar on Hardwar-Dehradun Section; . 
(ii) Laksar on Mogha.lsa.rai-Saharanpnr Section; 

(iii) Moradabad on Delhi-Moradabad Section; 
(iv) Aligarh on Moghalsarai-Delhi Section ; 
(v) Kieul on Moghamai-Asan801 Section; and 

("i) Gaya on Moghalsarai-Dhanbad Section ! 
(b) Are passes issued in favour of Ballabhdas Eshwarda.s and his servants 

··or employees by the East Indian Railway permitting journey up to Delhi ! 
(e) Is the section between Ghaziahad and Delhi under the East Indian 

. Railway for catering the travelling public and for purposes of the issue of 
,-passes for contractors serving under the North Western Railway! 

THE HONOURABLE SIR LEONARD WILSON: (a) I would refer the 
'HonotJlrable Member to the information laid on the table in the Legislative 
Assembly in reply to Maulvi M. A. Ghani's starred question No. 207 of 28th 
February, 1941. . 

(b) I understand this is so. 
(e) No. I understand that the North Western Railway does all station 

vending on this section. Passes for their respective dining. ,oar contractors and 
>-88rvantB are, I believe, issued by each-the North Westemand the East 'Indian 
..Railways. 
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BAIJ·4BlIDAS ESHWARDAS, CATERING Oo:NTBA.CTOB, N. W. R. AND E. I. R._ 

18. THE HONOURABLE HAn SYED MOHAMED HUSAIN: (i) Does-
BaIlabhdas Eshwardas enjoy almost a monol,oly of catering the Hindu! 
travelling public on the East Indian Railway? 

(U) Will Government state-
(a) the total number of contracts of eatables on the East Indian. 

Railway held by Ballabhdas Eshwardas including fruits, tea. 
stalls, sweetmeats and mijk with the names of stations; 

(b) the total number of other contracts and the nature of articles· 
held by Ballabhdas Eshwardas; and 

(e) the names of stations where there are two or more contractors to· 
sell fruits and where Ballabhd&s Eahwa.rda.s is one of the 
contractors and those where he is not l 

THE HONOURARLE SIR LEONARD WILSON: (i) The fiNn holds a 
large share of the catering business of the East Indian Railway, but certainly' 
hot a monopoly. 

(ii) (a) I would refer the Honourable Member to the information laid on 
the table in the Legislative Assembly in reply to Maulvi M. A. Ghani's starred 
question No. 207 of the 28th February, 1941. Furthf-,r details are not avail. 
able with Government. 

(b) and (e). I regret the information is not ava.ilable with Government.-

BALLABHDASEsHWARDAS, CATERiNG CONTRACTOR; N. W. R .. AND E. I. R. 
19. THE HONOUB.A.BLE HAn SYED MOHAMED HUSAIN: When will' 

the contracts with Ballabhdas Eshwardas be terminated on the East Indian-
and the North Western Railways? 

THE HONOURABLE SIR LEONARD W:JlLSON: With your permission,. 
Sir, I propose to reply to this and the next question together. 

Government ha.s no information as to when the contracts are likely to be· 
terminated. The termination, continuation, or disposal of su{.h contracts is 
entirely within the competence of the Railway Administrations concerned. 

THE HONOURABLE MR. HOSSAIN IMAM: Do the Agents consult the· 
Local Advisory Committee in giving contracts 1 

THE HONOURABLE SIR LEONARD WILSON: I should require notice-
of that question, Sir. 

THE HONOURABLE MR. N. K. DAS: If the work of the contractor is 
satisfactory and he is otherwise fit, would it not be reasonable to extend his· 
contract for another term of yaa.rs 1 

THE HONOURABLE SIR LEONARD WILSON: Yes, Sir. 
BALLABHDAS ESHWABDAS, CA:'I'EBIl!IG CoNTRACTOR, N. W. R. AND 

E.I.R. 
20. THE HONOURABLE HAn SYED MOHAMED HUSAIN: How do 

Government propose to dispose of the contracts on termination with Ballabhdaar. 
Eshwardas on the East Indian and the North Western Railways' 

(S. 'reply to queation No. 19.) 
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~ALLABHDAS ESBWAIU)AS, CATBBING CONTRACTOR, N. W. R. AND E . .!. R. 

21. THE HONOURABLE fuJI SYED MOHAMED HUSAIN: In or 
<about September, 1941, did the General Manager, East Indian Railway, give 
Ballabhdas Eshwardas the monopoly of the opening of grain shops on the 
Railway; if so, on what conditions and for what consideration the addition 

lis made to former contracts with Ballabhdas Eshwardas 1 

THE HONOURABLE SIR LEONARD WILSON: The reply to the first 
part is in the negative, the latter part does not arise. 

BALLABKDAS ESHWABDAS, CATERING CONTRACTOR, N. W. R. AND E. I. R.· 

22. THE HONOURABLE HAJI SYED MOHAMED HUSAIN: Did the 
-General Manager, East Indian Railway, advertise the contract for opening the 
.. grain shops on the Railway prior to its execution with one Ballabhdas 
Eshwardas ; and did he invite applications from persons in that trade in the 

;local area where the shops are opened ; if not, why not 1 

TaE HONOURABLE SIR LEONARD WILSON: The reply to the first 
two parts is in the negative; as regards the last part, it was not considered 
necessary. 

BALLABHDAS ESHWARDAS, CATERING CONTRACTOR, N. W. R. KND E. I. R. 

23. TaE HONOURABLE HAJI SYED MOHAMED HUSAIN: Will 
·Government lay on the table of the House a statement of the passes issued 
to Ba.lla.bhdas Eshwardas by the East Indian Railway Administration 

• .bowing :-

(i) the class of the travelling accommodation; 

(U) the pay of the employee in whose favour it is issued; and 
(iii) the reasons for issuing passes for employees whose pay does not 

exceed Rs. 176 and Rs. 75 for second class and inter class 
respectively 1 ' 

THE HONOURABLE SIR LEONARD WILSON: (i) I understand the 
. contractor himself is given a 1st class pass, his supervisory staff 2nd class 
passes, and his servants third class passes. 

{ii) and (iii). Government has no information as to the salaries paid by 
the oontractor to his employees. 

THE HONOURABLE MD. HOSSAIN IMAM: Is there any rule about the 
. class of passes given to Government servants drawing certain pays 1 

TaE HONOORABLE SIB, LEONARD WILSON: Yes, Sir. 

THE HONOURABLE MR. HOSSAIN IMAM: Is that rule applicable to 
the contl'actor as well 1 

TaB KONOURABLB Sm LEONARD WILS.ON: No, Sir. 
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,BA1oLABHb':sESHWABDASjCATERINGCONTRACTOR, N. W. R. AND E. I.·R. 

24. THE HONOURABLE HAJI SYED MOHAMED HUSAIN: Will 
Government state the reasons for renewing the contracta with Ballabhdas 
Eshwardas year after year on the East Indian and the North Western Rail-
ways and not inviting applications from other persons in the trade. in the local 
areas 1 

THE HONOURABLE SIR LEONARD WILSON: Particulars of the COD-
tracts are not maintained by the Government of India or the Ra.ilway Board. 
'The only contract available here is one of indefinite duration. It does not 
require any renewal, but is terminable by either party on giving six months 
notice of termination. In accordance with the accepted recommendations 
·of the Central Advisory Council, contractors or vending licensees, who have 
:rendered, or are rendering satisfactory services are not being replaced. 

BALLABHDAS ESHWARDAS, CATERmG CONTRACTOR, N. W. R. AND E. I. R. 

25. THE HONOURABLE HAJI SYED MOHAMED HUSAIN: Will 
Government lay on the table of the House a statement showing the nature of 
oomplaints made against the catering of Ballabhdas Eshwardas on the East 
Indian and the North Western Railways during the preceding four yea.re with 
the action taken thereon and the names of the officials who investigated into 

. ;the complaints' 

THE HONOURABLE SIR LEONARD WILSON: I would refer the HODour-
:able Member to the reply given in the Legislative Assembly to part (c) of 
<Qa,zi M. A. Kazmi's unstarred question No. 44 of 10th November, 1941. 

THE HONOURABLE MR. N. K. DAS: Will Government please place on 
tthe table letters of appreoiation received by this contractor in respect of his 
oIatisfactory catering t 

THE HONOURABLE SIR LEONARD WILSON: Gavernment bas no such 
-information, Sir . 

.. BJU'ORT ON CATEBING ON THE N. W. R. BY THE LOCAL ADVISORY COMMITTEE. 

26. THE HONOURABLE HAJ! SYED MOHAMED HUSAIN: Has the 
· North Western Railway appointed the members of the Local Advisory Com-
mittee to enquire into the working of the catering on the stations; if so, will 

· Government lay on the table of the House the report submitted by the 
· members and the orders passed thereon by the Railway Administration' 

'fm4 HONOURABLE SIR LEONARD WILSON: The answer to the first 
· part of the question is in the affimlative. The report has not been received 
by Government or the Railway"Baa.rd and as it relates to a matter of local 

-interest I do not propose to lay it on the table. 

THE HONOURABLE MR. HOSSAIN IMAM: Have Government received 
··that report' Has the report been submitted 1 

TIm HONOURABLE SIR LEONARD WILSON: I have replied to that • 
• :Sir. 
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TERMS FOR RETIRED RAILWAY OFFICERS, ETC., TDIPOBABILY BE'-EMPLOYBD· 
DURING THE WAR. 

27. Tm: HONOURABLE HAn SYED MOHAMED HUSAIN: Wi)) 
Government state the terms and conditions on which the gazetted staff &ore-
re-employed on the East Indian Railway up to the 31st October, 1941 ! 

THE HONOURABLE SIB LEONARD WILSON: I am not aware of the 
re-emploYment of any gazetted officer on the East Indian Railway prior to 
the 1st November, 1941 but the terms for retired officers and other staff tem-
porarily re-employed during the 'War, are contained in Railway Board's le~ 
No. E41 W A272J2, dated 2nd October,I941, a. copy of which I lay on the table 
of the House. 

Copy of letter No. E41WA27212, dated the 2nd October,1941,fromthe Railway Board, SimlD •. '0 the General Manager8, E. B., E. I., G. I. P. and N. W. Railway8. 

StrlIJECT.-TennB for retired oJftcer8 and non-gazetted 8tal! on temporary ,.e-efll:llZoymen~ 
during the war. . 

The Railway Board have had under consideration the terms and conditiOllll of~· 
which should be applicable to retired gazetted and non-gazetted ata.ff who may be o~. 
temporary re-employment during the war. .They have now decided that such stafhhouId 
be employed on the terms indicated in Form No. 11 appearing in Appendix.XXIV,page· 
377 of the State Railway Establishment Code, Volume I, headed' Form of Declaration 
to be signed.by temporary Engineers '. All employees should Rign a suitable Declaration 
of this type. 

2. As regardS the pay and allowances to be drawn by such staff, I am to <iomtri1li1i-
cate the B81lction of the GOvernor General in Council to' the folIowing- • - _ : 

(i).A retired. ~ai1way servant offered re-employment should be given the pay 
of the post to which he is appointed. If the yost to which he is aPpointed 
is on an incremental scale of pay identical WIth that attached to the mb-
stantive post from which he retired, he should 1;e given pay equal.to hia. 
substantive pay at the time of retirement and an increment on complet-
ing twelv41 months' service after re-employment. If the increment-a1 scale 
of pay attached to the post to which he is appOinted is lower than that· of' 
the post he held substantively at the time of retirement. he will draw the 
maximum of the lower incremental scale. 

If the post to whioh he is appointed is a temporary one and is bome on the cadre· 
of an existing railway service, it will carry the scale of pay (old or revised) 
to which the re-employed officer would have been entitled prior to his re-
tirement. 

(U) P~le 8tajJ.~GeneraJ Managers may at their discretion fix the pay of' 
individual employees on their re-employment iIi accordance with the prin-
ciples laid down in Article 521 of the C. S. R., flide Rule 2611 of the State· 
Railway Establishment Code, Volume II. taking into consideration the-
pay drawn by each employee prior to his retirement. 

(iti) AUowancu.-&-employed ata.ff will al&o be eligible for such compensatory-
and house rent allowances as may be admissible to other railway servants. 

PBcOEDU1I.B OF ENQUIRY INTO CoMPLAINTS IN RESPECT 01' CATERING ON 
RAILWAYS. 

28. Tn HONOURABLE HAn SYED MOHAMED HUSAIN: (a) Willl 
Government state the procedure preseribed for enquiring into the compla.inta. 
in respect of-catering on railways ! 

(b) Is the complainant asked to subst&ntiate the complaint! 
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(e) Who is COII'lpetent to hold 101) enquiry against the catering of Hindu 
travelllngpublic of Ballabl;tdas Eslt-wa.rdaa on the ,East Indian and the Nortb 
Western Railways' 

'TIll!: HONOURABLE Snt LEONARD WILSON: (a) and (b). The proce-
dure of enquiry must depend on the nature of the complaint. which will also 
determine whether it is desira.bl~, to ask the complainant to substantiate it. 

(c) Those competent to hold enquiry may iliclude senior subordiila.teiJ. 
divisional officers or officers of the headquarters. 

FAXIR-JO-GOTH INCIDENT. 

29. Tm: HONO~ RAJA YOVEIW' DUTTA. SINGH: Will 
Government make a ... tement rela.ting to the allegecI attaek by eoDle'1IliIi1aIy 
soldiers on villagers of Fakir-jo-Goth in Karachi district (Sind), about the 
14th December, 1941, in course of which the villagers, both male and f~ 
are said to have been assaulted and maltreated 1 Has any enquiry beeD. . 
made, and, if so, by Gom' What are the facta, and what steps have been 
taken, in that OOIIIleCQon' 

Tm: HONOURABLE MR. A. DEC. wrr·IJAMS (on behalf of B». 'Excellenoy 
the Commander-in-Chief): A statement baa been laid on the ta.ble. 

8talemenl re the 'akir.;o-GoIh incident. 

Under the order of the Government of Sind, a special investi~tion has been made-
personally by the Superintendent of Police, Karachi and TattaD18tricts, and the facts. 
ascertained are as follows: 

Some officers of the armoured division at Malir went out ~o a pig-sticking camp at 
Hira Bagh, about four miles from Fakir-jo-Goth, in Tatta Taluka. Captain Ingham of 
the Royal Deccan Horse. who had been det.ained at Malir, set out at about 9-30 P.X. on 
the 13th December 1941, to join his brother officers in camp. He was accompanied by 
throe other ranks of his unit and each of these took it in turn to drive the motor truck in 
order to acquire experience of driving by night. Neither Captain Ingham nor the men. 
who accompanied him had been to the site, where the camp was located, prior to Decem-
ber 13th. 

The party arrived at Tatta between 1 A.M. and 2 A..M. on December 14th and took the' 
road leading to the ferry. They appear to have:turned down the road leading to Chach 
Soomarki, but miBBed the turning leading to Hira Bagh and appear to have driven straight 
on to the "bund " where they turned le~. . Tb&y, proceeded along the .. bund " for six 
or seven miles after which, they concluded that they had lost their way and decided to. 
return along the .. bund ". As they approached Fakir-jo-Goth, they heard dogs bark-
ing and Captain Ingham halted near the old P. W. D. hut in order to enquire the way to, 
the camp. 

Leaving one of the mf'll in charge of the truck he and the remaining two men entF.ored 
the village and approached the nearest house which happened to be that of Amoo, son of' 
Haji. They sh()uted to the inmates. who. it seems, mistook them for thieves or daooits 
and straightaway attacked them with 'IathiS and other similar WeapoDS. One of the, 
men was felled by a lathi blow on the head and it was fortunate that he W8.s wearing an 
army "safa" which prevented him from sWfering a severe injury. Captain Ingham 
struck out with his ,fist and punched AmCio in the jaw, dislocating two of his teeth. The' 
second man seems ~o have fled in panic, while the first who was knocked down a1ao beat 
a hasty retreat arid rejoined his comrades. Captain Ingham struggled with his assailants, 
and eventually tried to shake them off and seek assistanoe in the main part of the village. 
but he was pumued .and overtaken. His captors beat him further and brought him back 
to a ~U8h olose to Amop's' nouse where they secured him with ropes. At this stage the' 
villagers appear to have realised their . mistake and found t~ their captive was a Qlili-
tary officer. They oonsulted Pir Maluk Shah, a prominent villager. who advised tbem to. 
set him at liberty and after sOme c~derable hebitation Captain Ingham was taken in. 

B 
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the .direot;~ of the ~p. Jleanwhilo. the ,t1mee me. had-~ along the· ubund .. 
in tlJa t#, and had ~,~ ~ple abQut half ~ mile further on and. ~ been sh9WD: 
the way'to the camp. on a.rnvmg there, they reported the event of the wght, so far I¥! 
was within their knowledge to their officers, who immediately set out to rescue Captain 
Ingham. Seeing the headlights of the approaching vehicles Captain Ingham shouted 
to attract, their at.tion, and ~'~&geIB, :'Who olaiol to have been aooompanyin« him, 
made thelD8&lves scarce •. ' Captain. Ingham, was picked up by-the rescue party and they 
all returned to the _p.'" - _ _ -. 

Captain Iugbi.In and the three Dien who had set out with h~ from Malir then went 
to Tatta, where~hey arrived. at about 7·30 . .t.,K. and reported the,incident to the Police. 

C~ptain Harper of the Royal Deccan,Horse, who was the sei1ior Dlilitary officer present 
in the camp, set out at the same time, with four other officers, seven orderlies, three syces 
and a .. shikari .. in two trucks for Pir·jo·Goth. On arrival, there he told off three parties 
to place a cordon round the village. He then endea.voured to find some responsible person 
in tpe viij. ip order to get a complete narrative of the happenings of the early hours of 
-t.h&' morning. ' Therer.itei=, he conducted a 'houae'·'to·house searCh in order to collect all 
~able·bodied 1Il6n- of the village. Captain HarPer and Cap$ain Hook did enter six or 
.ieven· houses ,in, order to ucertain if aniY men had cOI1Oealed them&elves. All the men of 
the villap were colleCted in an open space in the :vID.ge .and shortly -after this was 00111. 

,,18ted; -the Bub·Divisional Magistrate arrived and cOJDDlenced enquiries. Captain Har· 
per'. sole Object was to prevent any of' Captaili. IDghaui's asSailants from escaping and 
<$here w ... DO intention or attempt on hiB part -or of any of the ofticers ad men who were 
with him to beat or injure any villager in retaliation for wlutt. Captain Ingham had,mffer. 
ed. The villagers complained that their houses were broken open, that some of them, 
including an old woman, were roughly handled and that their pots and pans were broken 
lIy. the intruderS. A few broken earthen vessels and chatlie8 were shown to the Superin. 
tendent of Police and an inventory was made. The total value- of the d~ is almost 
negligible. Under instructions from the Sub·Diviaional Magistrate, the Police registered 
offences under sections 324 and 342. lIidian Penal Code, on the information given by 
Captain Ingham. The police also registered an offence under seotion 325, Indian Penal 
Code, on the complaint of Amoo. and a further offence under sections 147/342/448 of the 
Indian Penal Code. The allegation that a woman was beaten is, according to the District 
Superintendent of Police, entirely unfounded. 

The report of the Superintendent of Police is at preeent under the consideration of 
the Government of Sind with a view to decide the aCtion to be taken. 

b will be seen from what I have stated, that there is no basis whatsoever for the 
many alarming reports and grossly incorrect and misleading allegations to which currency 
baa been given by certain seotiona of the press. As the matter has been the subject of 
police investigation and is at present under the oonsideration of the Sind Government, 
there are no grounds for the central Government to take any action in the matter. 

AFFR.A:y A'1' THE BRISTOL HOTEL, CALCUTTA. 

30. Tm: HONOUlLABLE R.uA YUVERAJ DUTrA SINGH: Will 
Government state the facts and circumstances relating to the incident in which 
an Indian lady was molested. by some military soldiers near Bristol Hotel, in 
Calcutta, on or about the 25th December last, resulting in an unplea.sa.nt 
atfra.y! What steps have been taken in this oonnection' 

Tm: HONOUlLABLB MR. A. DlaC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): A thorough investigation has been made both 
by the police and the military authorities into the alleged incident. There 
&ppe&r8 to have been an a.ffra.y at about 7 P.lI[. on the 25th December opposite 
the Bristol Hotel in Chowringhee in which a large crowd was involved. On 
the arrival of the police the crowd was dispersed and ten persons were arrested 
but were subsequently discharged. Notices have been published in the daily 
DeWBp&pers requesting the guardians of the ladies said to be involved in this 
incident to get into touch with the local police for the purpose of a proper 
eaquiry into the matter. So far no one has come forward &Dd no trace of 
the lady or ladies or of their companions has been found. 



:,::.t; 

,.,,:TJm IIONOUB~:~. M./N. J)~,,: ~'G9vernment ,awa.re that 
6ser:ee of auch c)Iarges. of 1Il0~UOD har.o been ,~ by Mrs. Ma.Ia;t~ Bedebr 
of ~ft8, in .he Lokiltskti Q(,241;Ja~~r, 1911 ! . 

'l'Im HONOURABLE MR. A. DEC. WILLIAMS: I shou1d require notice 
4f that, Sir; 

A~"'Al1L+ it'!' 'BRITISH SOL'DIEB'3 ON' L.UIOl1REBS Hi C&WNPORE ,CANTONMENT. 

'. "31'.: Tb'HONOUBABLE RA.'U, YUVEltAJ DU'l'TA:'SINGH: ,Is ita fact 
that someti1i1e' back a n~bel' of British 8Oldiets'. a:drU:tlken 'condition killed 
three persons and injured many oth~ in Ca.:wnpore! IT so, what &re the fuJI 
fa.ct8 Of the ocCfuTerice ,., What steps 'ha;~e been taken toptiniBh the culprits. 
to compensa.t.e the families of the victims, and to prevent a recurrenCe ·of such 
oe&Se8 , 

i·' 

'l'Im HONOURABLE ~. A. DEC.. WILLIAMS (on behalf of His Excellency 
the Comma.Dder~iD.-Chiet): Sometittte a.ftel' midnight, of '2nd J &Duary, in 
o..wnpore C&ntomnent, t1tree IBdiaJil la.bourel'/5 ,were kill~d. and four injured, 
-one of whom died subsequently.' Thepolioo &iTested' six British soldiers, 
two of whom ha.viJlg establisheQ an alibi, have been released. The remaining 
four are under police custody and will take their trial' in due course in the civil 
~eurte. 

Adequate steps, inCluding tile remova.l from cawnpore of the detachment 
to which the arreSted men belGlng, have been taken to prevent a recnrrence 
I;)f such caaes. 

TJae questien .f oompell8&tieB to the fa.milies of the deceased does not 
arise at present &8 the case is aubjutlice. 

TlIB HOllfolJB.ABLB lIB. HOSSAIN IMAM: Is it a fact that C&8e8 of 
this Bature have 8CCUI'fed. in, etlaer ea.ntonments and military stations too ! 

'I'm: HONGU1L4BLlII Ma. A. DJIC. WILLIAMS: There have been report. 
Qf simila.r .oooun-ences and recently orders have been issued from General 
.Headquarters to.&ll Commands to take all steps necessary to avoid a repeti-
tion of thelleoccurrenCe8. ' 

Tm: HONOUB.ULE MR. HOSSAIN IMAM: Will the cost of defence of 
t.hese four British soldiers be paid by the Defelice Department 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I am afra.id I do not 
know, Sir. I will find out if the Honourable Member is really anxious to have 
an answer to that question. 

STATEMENT BY THE RUA ,OF SARAWAK ON· BRITISH MILITABY POLICY IN 
MALAY",. 

32. Tm: HCUTOUlt.ABLE MR. M. N. DALAL: (a) Are Government aware 
.of ~he Raja of Sarawak's statement on British Military Policy in MaJa.ya, 
which, he says, lulled the people into a. fa.lse sense of security! 

. (6) IT so. what action have Government taken now to restore confidence 
m the people of the Eut. and allay feal". doubts and misgivings of the people 
4f India. ¥ 

B2 
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Tu HOWOUlU.BLJI: MALm 8m FiRoz KlIAN":NOON: (a) There have-
been line! references ih a. few new'Bpapers to II -statement alleged to line heeD 
made by the Raja of Sarawak. Gove1'lilileUi have not seen the complete 
text. 

(6) Government do not believe that the confidenee of the people of India 
'n ultima.te victory has been shaken, and they try never to IEllltl an opportunity 
of making clear the grounds on which this confidence can be firmly based. 

Tm: HONOUlWJLE MR. HOSSAIN· IMAM ~ltlay I ask that questions 
,Nos. 33 and 34 of Mr. Mohamed HUBain :be postponed to the next sil;tiog! 

THE HOWOURABLE TJIB PRESIDENT: What is the reaaon fo1'" the post-
ponement 1 

THE HONOURABLE MR. HOSSAIN IMAM: I am not prepared for them. 

THE HONOURABLE rim PRESIDENT: I cannot allo~ that. 

THE HON~URABLE MR. HOSSAIN IMAM: Then 1 will ask them, Sir. 

RULES AND ORDERS .APPLICABLE TO RIGliT OP APn:n.. lrY bCOllB-TAX OFFICERS. 

33. THE HONOURABLE HAn SYED MOHAMED HUSAIN:· With 
reference to the directions contamed in their Government of India, Home· 
Deparment Office Memo_ No. F. 9/9/35-Ests., dated the 30th April, 1935,will 
Government state whether all the rules and orden in existence on !6th 
May, 1930 and applicable to rights of appeals of Income-tax OftIicers are stm 
80 applica.ble' If not, when and by what orders· were they etmeellecJ. modi-
fied or withdrawn 1 

THE HONOURABLE MR. ·C. E.JO'NES: . No. The- directiOns contained 
in Government of India, Home Department Offi.ce Memorandum No. F. 9/91 
35-Ests., dated the 30th April, 1935, do not apply to Income-tax Officers 

'smile they have not been wholly excluded from the scope of theCIassi1ication 
Rules. The orders referred to by the Honourable Member, however, were 
superseded by the relevant provisions of .he Civil ServiCes (C. C. A.) Rules 
which came into operation, so fa.r as Income-tax Officers are concerned, on 
6th April, 1932, the date on which these otticers were included in a Class II 
Central Service. . 

THE HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member 
lay on the table those two notifications to which he referred ? 

THE HONOURABLE MR. C. E. JONES: I have no objection, Sir, if we 
find that they are not available to Honourable Members already. 

RULES AND ORDERS APPLICABLE TO RIGHT OF APPEAL BY INCOME-TAX OFFICERS. 

34. THE HONOUUBLE HAn SYED MOHAMED HUSAIN: With 
reference to Civil Services (C. C. A.) rule 5 will Government state the various 
authorities so far as the gazetted officers (If the InCCRlle·tax Department 
appointed by the United Provinces, Government in 1921 are concerned 1 

THE HONOURABLE MR. C. E. JONES: The only authority in relation 
to the permanent gazetted officers of the Income-tax Department though 
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they triay have' beeD originally appoin~ by the Government of the United 
Provinces in 1921 is the Central Gover,nment. 

RULES AND ORDlDBS APPL10ABLE TO RIGHT OF APPBAL BY !NCOJUl-TAX OI'FIOEBS. 

35. THE HONOUBA:BLE fuJI SYED MOHAMED HUSAIN: With 
reference to the provisions of Civil Service (C. C. A.) rules 7, 8 a.nd 9 a.nd section 
241 (3) of the Government of India Act, 1935, will Government state whether' 
the gazetted officers of the Income-tax Department appointed in 1921 by the 
United Provinces Government have still right of appeal to that Government 1 

TmtHoNOUBABLE MR. C. E. JONES: No. 

RULES AND OBDESS APPLtC4BLE TO RIGHT OF APPEAL BY INCOllrlE-TAX 
OFFICERS. 

36. THE HONOURABLE H.A.Jl SYED MOHAMED HUSAIN:, (a) Will 
tGovernment state whether the Local Government has a.ny concern with or 
-control over matters affeeting Deputy Colleetor& who are still serving in the' 
Income-tax Department' ' 

(b) Have such officers rights of appeal a.nd representation to the Local 
Government 1 ~ any difference exist between such Income-tax Officers 
and Income-tax Officers who were appointed. &8 Assistant Income-tax Officers 
by the Local Government in 1921 1 If 80, what are the reasons of such differen-
tiation 1 

THE HONOUBABLE MB. C. E. JONES: (a) and (b). A Provincial Govern-
ment has no concern with or control over officers of the Income-tax Depart-
ment, whether Income-tax Officers or Assistant Income-tax Officers, who 
formerly belonged to a Provincial Service prior to the centralization of the 
Departmp.nt in 1922. Such officers ha.ve no rights of a.ppeal or represen-
,t&tion to the Provincial Government. 

]RULES REGULATING THE OONDUCT OF MEMBERS OF THE CENTRAL SEBYICES, 
CLAss II. 

37. THlI: HONOUBABLE HuI SYED MOHAMED HUSAIN: With 
reference to Civil Services (C. C. A.) rule 42 will Government sta.te the rules 
made by them for regulating the conduct of members of the Central Service, 
O&8B II, a.nd where are such rules contained 1 

THE HONOURABLE MR. E. CONRAN-SMITH: The reference to Civil 
;Services (Cl&SBification, Control and Appeal) rule 42, which applies to the 
.appointment and conditions of service of specialist officers is not understood. 
The rules regulating the conduct of members of the Central Services, Class TI, 
.are contained in the Government Servants' Conduct Rules, a c0!lY of which 
will be found in the Library of the House. 

THE HONOURABLE lb.. HOSSAIN IMAM: By which rule are they 
governed? . 

THE HONOURABLE MR. E. CONRAN-SMITH: The question referred 
to the rules regulating the conduct of meinbers of a Central Servioe, Cla88 II. 
My answer is that the rules regulating the conduct of members of that service 
are the Government Servants' Conduct Rules. 
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PIiocEDUU POB'!JIB hIPoSITION OJ' PENALTIES ON qoVEBNJIENT SOV UTS. 

38. THE HONOURABLE HAJI SYED MOHAMED HUSAIN: With 
reference to Civil Services (C. C. A.) rule 49 will Government state whether the-
good and sufficient reasons and the facts on which they are based are duly com-
municated to the members of the services and opportunities for explanation 
are given to them before the imposition of efficiency bar ~ What rules of 
procedure are observed before the imposition of each kind of pena.lty ! 

THE' HONOURABLE MB. E. CONRAN-SMITH: As a ma.tter of practice 
but not of statutory right the reasons for the imposition of the penalty of 
stoppage at an efficiency bar generally are or have been communicated to 
the officer concerned and he is given or has had an opportunity of tendering 
his explanation before the punishment is awarded. 

The procedure to be observed in the case of the penalties of reduction. 
removal and dismissal is that laid down in rule 55 of the Civil Servi<WI (Classi-
fication, Control and Appeal) Rules. No similu- procedure is laid down in 
respect of the other penalties, but the Honourable Member's attention i& 
invited to the reply given on the 2nd December, 1940.1;0 his starred question 
No. 99. . 

DELEGATION OF POWER TO COMMISSIONERS OJ' INCOME-TAX TO IMPOSE 
PENALTIES ON INOOME-TAX 0n1t:JERs. 

39. THE HONOURABLE RAJI SYED MOHAMED HUSAIN: Will 
Government state the conditions prescribed by them under Civil Services 
(C. C. A.) rule 53 (C) in connection with the delegation of power to InCome-
tax Commissioners to impose the penalties Specified in C. S. (C. C. A.) 
rule 49 upon Income-tax Officers specially the penalty of stoppage at an effi .. 
ciency bar~ Have they prescribed any rules [a'Scontempiated in C. S. (C. C. A.) 
rule 54] for services other than subordinate services 1 What rules govern the 
procedure in penal action by Income-tax CommissiOners specially stOppage at 
an efficiency bar ~ 

THE HONOURABLE MR. C. E. JONES: The conditions subject to which 
the power to impose all the penalties mentioned. in rule 49 of the Civil Services 
(CIassification. Control and Appeal) Rules has been delegated.tO the Commis-
sioners of Income-tax are those laid down in the Government of India, Home 
Department, Notification No. F. 9/2/33-Ests., dated the 9th January, 1934~ 
published in the Gazette of India. 

The Honourable Member's assumption in part 2 of the question that 
Classification, Control and Appeal rule 54 contemplates the prescription of 
rules for services other than subordinate services is incorrect. Such ruJes. 
are not necessary, since the Classification Rules and the delegations made 
thereunder fully provide for matters in regard to which, in respect of the sub-
ordina.te services, Classification rule 54 contemplates bUbsidiary rules. • 

The reply to the third part is that Classification rule 55 lays down the 
procedure to be followed by Income-tax Commissioners before an order of 
dismissal, removal or reduction is pa.ssed.. It is not necessary, however, 
that this procedure should be followed in a case where it • proposed to stOp 
an officer at an efficiency bar, though as a matter of pnctioe but not of statu-
tory right he is generally given an opportunity of tendering Iris explanation 
before the penalty is impoeed. . 
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THE HONOUJi.ABLE MR. HOSSAIN IMAM: Who is the competent 
authority to dismiss an Income-tax Officer' 

THE HONOURABLE MR. C. E. JONES: . Norina.lly the Commissioner of 
Income-tax, Sir. 

RIGHT OF ,ApPBAL BY INOOME-TAX 0Fn0EBS AGAINST ORDERS PASSBD BY 
THE CoMMISSIONERS OF INOOME-TAX. 

40. THB HONOURABLE HAJJ SYED MOHAMED HUSAIN: With 
reference to Civil Servioes (C. C. A.) rule 58 (2) proviso, will Government state 
whether Income-tax Officers who had been appointed as Assistant Income-
tax Officers by the United Provinces Government in 1921 have a right 
of appeal to that Government against orders passed by the. Income-tax 
Cdmmissioner. United Provinces ¥ 

THE HONOURABLE MR. C. E. JONES: No. 

SUBMISSION BY CoJrlMISSIONERS OF INOOJO-TAX OF APPEALS WITllHlCLD 
BY THBM. 

41. THE HONOURABLE HAJJ SYED MOHAMED HUSAIN: Will 
Government state wheth~ Income-tax Commissioners submit to them lists 
of appeals withheld by them under C. S. (C. C. A.) 'rule 67! Do Gover.o.· 
ment examine such lists a.nd .the withheld appeals, etc., pass orders regarding 
their admissibility or inadmissibility and communicate the same to the 
appellants' Will they give details of the prooedure in the matter -9 ' 

THE HONOUBABLE MR. C. E. JONES : . Yea. The lists are scrutinised. 
the appeal and connected papers being called for in cases in which the validity 
of the order withholding the appeal is considered doubtful. Where the.further 
examination of the appeal results in the modification or withdrawa! of the 
Commissioner's order. the Government's decision is communicated to the 
appellant. 

STATEMENTS, ETC., LAID ON THE TABLE_ 

THE HONOURABLE MR. G. S. BOZMAN (Secretary for Indians Overseas) : 
Sir, I lay on the table a copy of the notification of the Qvvernment of India 
in the Department of Education, Health and Lands, No. F. 69/41-0. S., dated 
the 13th !>ecember. 1941, making certain amendments in the notification of 
the Government of India in the Department of Education, Health and. Lands. 
No. F. 144.1/38-0. S. (C.), dated the 21st July, 1941, prohibiting the emigra-
tion of nDskiJIed labourers from British India to Burma. 

No. F. 69/41-0. S., daIe.d 'he 13,h D~, 1941.-In exercise of the powers con-
ferred by Bub-section (1) of section 30A of the Indian Emigration Act, 1922 (VU of 1922). 
the Central Government is pleased to direct that the following amendment shall be made 
in the notification of the Government of India in the Department of Education. Health 
and Lands, No. F. 1"'-1/38.0. B. (C.), dated the 21st July. 19'1, lIAJIlely l-

In the said notification, for the words .. by special order .. the words .. by geueraJ 
or special order .. shall be subBtituted. 

G. B. BOZMAN. 
S_ekw7I 10 IAe a-rJNN o/India. 



INFORMATION PROllISED.IN REPLY TO QUESTIQ~S LAID ON .THE . TABLE. . . 

TIm HONOURABLE MR. J. D. TYSON (Edu~tion, Health a.nd Lands 
Secretary): Sir, I lay on the table the information prdinised in reply to 
.question No. 43 asked by the Honourable Rai Bahadur Sri Narain Ma.htha. 
~n the 11th November, 1941 

The yield per· acre of sugarcane (in tODS) was a8 follows :-

United Bihar 
Bombay Provinces (including 

Year. Madraa. (including (including ·Orissa upto All·India. 
States). States). 1934·36). 

D.1J30-31 27·77 26·34 10·69 10-31 11·50 
1931·32 27·26 26·66 13'97 10·39 13'36 
11;32·33 27·62 26'19 14~67 10'37. 14'12 
1933·34 27·03 26·21 14·82 14'91 14·73 
1934-36 26·31 23'33 14'93 16·12 14'69 
1935·36 27·65 21HI0 14·83 14-21 14·70 
1936·37 27·79 24'31 15'12 10'72 14'62 
1937·38 28'47 24'60 14-37 10·63 13·36 
1938·39 27·96 24-04 8·20 9'84 10·23 
1939·40 27'12 25·27 n·37 10'43 12·81 
1940·41 29·75 25·00· 11'28 10·18 12·54 

(1) In the abeeDCe of IICOUl'IIte Sguree. which can only be obtained from the results 
-of crop cutting experiments. the figures given above have been calculated on the aasump· 
tion that 1 maund of gur. repreBSlts 10 mumds of sugarcane. Any conclusions arising 
-out of theN figures have theretore to be treated with reserve. 

(2) The increaae in yield cannot be attributed exclusively to the introduction of 
~F0"!ed varieties of cane aa ~r fac~rB. such 88 methods of cultiva~ion, manuring, 
IlTIg&tlOn and meaaures for combatmg en- and pests. also aifect the YIeld. Informa· 
'.ion .. to the extent to which eeeb factor haa contributed to the improvement in yield is 
'Dot available. 

(3) The deCreaees in the yields per acre during 1937·38 and 1938·39 were due to heavy 
-damage by droughts, .fioods. frost and insects. and the failure to effect complete recovery 
in subsequent ye&l'll is in p8I't to be attributed to the crops having been raised from setts 
·obtained from the disease-atrected crops of the previous' seasons. 

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OJ' THE COUNCIL: Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I la.y on the table copies of the Bill further to amend 
-the Indian Penal Code which was passed by the Legislative Assembly at its 
meeting held on the 18th February, 1942. 

DISCUSSION OF THE WAR SITUATION IN SECRET SESSION. 
Tm: HONOURABLE MAI..Jx SIB FIROZ KHAN NOON (Leader of the 

House): Sir, I ~mta.nd that there ,is a, strong feeling in this House for the 
holding of & secret meeting of the Council· to discuss the present war situation 

(70 ) 
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STANDING OOMJIITTEE' ON ElftlGHHION n 

-with greater freedom than would otherwise be po88ible. I thei-efora. take 
t}1is opportunity to aasure, the Honourable M~mbers that should you, Sll', be 
prepared to exercise your power under Standng Order 35 to order the olear-
ing of the Galleries during the disoussion of a formal Motion for the considera-
tion of the war situation, and also to direot under Standing Order 72 that no 
report of the proceedings on that Motion should be prepared or published, I 
propose to table suob Motion for discussion on a convenient day. 

THE HONOURABLE ,THE PRESIDENT: I shall give my orders on the day 
when the Motion is made. I will suspend both Standing Orders 36 and 72 on 
thatday:1 

THE HONOURABLE MR. P. N. SAPRU: What is the date th& Honourable 
the Leader has in mind 1 . 

THE HONOURABLE MALIK Sm FIROZ KHAN NOON: The date has 
not been fixed. We sha.ll have to fix it in consultatjon with the .Honourable 
the President and I must also consult the DefenceM.ember, who is mainly oon-
cerned. But now that the Honourable the President has given his CODBent to 
the holding of the meeting I shall get on with the details. I understand that 
the House wants it held as quickly as possible and I shall ~ that in mind. 

THE HONOURABLE MR. HOSSAIN IMAM: After the. Holi. 

THE HONOURABLE MALiK Sm FIROZ K,HAN NOON: When is the Bolir 

THE HONOURABLE MR. P. N. SAPRU: We do not know. We should be 
prepared to sit on the Holi if necessarY. 

STANDING COMMITTEE ON EMIGRATION. 

THE HONOURABLE MR. G. S. B01.MAN (Secretary, Indi&ns Overseas):' 
Sir, I beg to move :-

" That this Qouncil do proceed to elect, in such manner as the Honourable the Presi-
dent may direct. four non-official members to 861', .. e on the Standing Committee on Emi-
gration during 1942-43." 

THE HONOURABLE PANDIT.HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Mr. President, I should like to take this 
opportunity of referring to some of the questions whioh affeot Indians in Malaya. 
and Burma. I shall first refer to the effect of the present war on the ,position of 
Indians in Burma. As the Honourable Mr. Bozman knows, owing to the state 
of things prevailing in Burma. Indians find themselves compelled to return to 
their country. I understand that about 40,000 Ind,ians have already oome Qack 
from Burma. Most of them have returned by sea, but as Japanese submarines 
and warships are operating in the Bay of Bengal I am afraid that; the sea route 
will soon be completely closed. It is necessary therefore that Government 
should develop an alternative route in order to enable such Indians as, wish to 
come back to India to do so. My information is that the route through Assam is 
being surveyed, but I refer to this matter today because it is neoeasary that the 
question should be regarded as urgent and that all possible steps should be 
taken without any avoidable delay to provide Indians who wish to return to 
India with a safe route. I, hope that the, Honourable Mr. Bozman will be able 
to assure us 'that Government are aJive ·to the ~portance of this question a.nd 
have alrea.d.y adopted such measures as are neceasa.ry to open ~p the route 
that I have referred to a8 quickly a8 possible. ' 
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I have already stated that ~bout 40,000 Indians have returned to this: 

country from Burma. Most of them la.nded probably in Calcutta or Ma.dras. 
Now I have received complaints from Madras that the committee .concerned.. 
with the reception of the evacuees is not informed beforehand of their arrival 
and is therefore not able in all cases to make adequate arrangements for their 
reception. We all know that it would be unsafe if Government published infor-
mation relating to the sailings and arrivals of ships. But perhaps it will be 
possible for them to send information con:fidentia.lly with regard to the arrival 
of a boat to the Governors of the provinces concerned and ask him to let the 
Chairmen of the Committees concerned, who are probably the Mayors of their' 
Corporations, know, say, a day beforehand, of the arrival of the evacuees. 
I hope that there will be no difficulty in carrying out this suggestion as the. 
Mayors may be trusted to keep the information given to them by the Governors. 
secret. 

Another point to which I should like to direct the attention of the Govern-
ment is the need for strengthening the staff of the Protector of Emigrants. 
He is at present supplied with clerks belonging to different departments as the-
need for their help arises. The result is that there is no permanent trained 
staff at the disposal of the Protector of Emigrants. It has been suggested to 
me that it would be better if in place of the present system Government deputed 
a certain number of clerks permanently to the office of the Protector of 
Emigrants. When I say permanently I mean for as long as their services might 
be needed by the Protector of Emigrants. They will then know what their' 
duties are and perhaps be able to despatch their business more quickly than 
clerks that are new to the work. Apart from this, the position of the Protector 
of Emigrants himself should be strengthened. I understand that he has to 
make many references to superior officers before he can ,incur expenditure or 
deal with urgent cases. For' instance, he is unable to pay the cart hire for 
transporting the luggage of the evacuees without reference to the Loca.l Govern-
ment. If the information that I have received is correct, the situation requires-
an immediate remedy. This is no time for red tape dela.y, the procedure should 
be simple and should enable the Protector to take action when required as 
speedily as possible. The expenditure involved can not be very large; but 
even if it is, it must be sma.ll in comparison with the assistance that Government 
are giving to evacuees in respect of the supply of food after their arrival and the 
purchase of railway tickets. 

I trust that this matter will be attended to without dela.y so that th& 
evacuees may be put to as little inconvenience as possible. 

I have spoken so far, Sir, of the arrangements made for the reception 
12 NOON of the evacuees but even'when all the points that I have 

. mentioned have been dealt with there will remain a 
much bigger problem to be considered both by Government and the people. 
The Indians who return from Burma, whether of the la.bouring cla.sses or not~ 
will require a great deal of sympathy, encouragement and help in this country. 
Many of them may be unable to start life afresh unless they receive some help 
from Government in the matter of colonization or rehabilitation in any other 
way. 

THE HONOUB.ABLE THE PRESIDENT: .Honourable Members, don't y01l 
think it is advisable to put off this bigger question for some other occasion when 
you can bring in a Resolution or anything you like. It is not oostomary on 
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Motions for election to refer to other matters though I have allowed· you to do· 
so as a special case. I think, however,. that these are matters which can btt 
brought in later either by a Resolution or anything like that open to you. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I have ventured 
to deal with these things because full latitude was given for their discussion in 
the other House owing to their urgency. I know it is not customary either in 
this House or in the other to deal with important questions on a Motion like 
this. I think however that we are living in rather exceptional times and prob-
lems relating to Indians without our borders who come back to India have to 
be dealt with without delay. I trust, therefore, Sir, that you will show a little 
more indulgence. 

THE HONOURABLE THE P~ESIDENT: I will show you indulgence 
but---

THE HONOURABLE PANDIT HIRDAYNATH KUNZRU: Sir, I have been 
as brief as I could be considering the urgent matters to which I have had to-
draw the attention of Government. These are questions that are exercising 
the public mind and I have heard from more than one person asking me to-
bring them to the notice of the Government with as little delay 88 poSsible. 

I am not suggesting any particular measures for the colonization of the· 
people who return or for their rehabilitation. It will in the first instance be the 
duty of the Provincial Governments to look after the people who have come-
back from Rurma and Malaya or who may in future come back from Burma,. 
but if the Central Government take up the matter and just draw the attentio~ 
of the Provincial Governments to this important question perhaps it will receive 
more attention than it would otherwise do. 

Lastly, Sir, I should like to refer to the case of the dependants of Indians in 
Malaya or in the Japanese-occupied parts of Burma. Some of these depen-
dants are students at the various Universities. I know some Indian young 
men who have come for their education from Malaya and Burma. Their guar-
dians are unable to come back and they are therefore in an extremely difficult 
position. This is a matter which requires immediate attention. Some of them 
may be able to get help from their relatives or friends here but others who find 
themselves in this country in completely new surroundings may be unable to 
secure the means for carrying on their education. I hope that their cases will 
be looked into by Government and treated sympathetically. As I have already 
said, our countrymen who have suffered heavily in Burma and Malaya deserve 
our sympathy and support in the fullest measure and I have no doubt that 
the Government of India will do their utmost to alleviate their troubles in 
this country and to make their position and the position of their dependants 
as easy as it can be made in the circumstances. 

THE HONOURABLE SAIYED MOHAMED PADSHAH SA1IIB BAlIADUR 
(Madras: Muhammadan): I just want to bring SOlnething to the notice of 
the House. With your permission, Sir, I will just mention one or two things. 

In addition to what my Honourable friend Dr. Kunzru bas said I should 
like to bring to the notice of the House that not only are the Reception Com-
mittees not informed of the exact time and date of the arrival of these evacuees 
but alAO they are not informed even of the exact number. About twenty or 
t.wenty-five days a.go when some of these evacuees returned to Madras we were 
told that about 300 persons were expected to land in Madras, but actually 
more than 3,000 people came there. You can imagine how difficult it W88 for 
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;the Reception Committee t.O make all the necessary a.rrangements for the 
comforts of those people. It is necessary, it is really essential that correct 

.information should be given a.t least to the Mayor, who is the. Chairman of ~he 
Reception Committee, so that all the necessary arrangements for the reception 
of these people might be made at the ports at which they arrive. Another 
othing, Sir, as Dr. Kunzru has just said, is that Government should take steps to 
see that the land route, which happens to be in Assam, is developed at once so 
that it is available for the use of the people who have got to come from Burma. 
It is no time for all the formalities of red-tapism to be gone through and every 
l}1088ible means should be adopted to see that this route is made available for 
the people who want to use it. 

THE HONOURABLE SIR MUHAMMAD YAKUB (Nominated Non-Offici&.l): 
.And f.Jr the enemy. 

*Tm: HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan): May I just say a few words, Sir? I have met,Bome evacuees 
'wllo have come back from Burma and they tell me that there is great insecurity 
-of person and property and that Government there hae not been helping them 
to the extent that it should so far as their person and property is concerned. 
They have complained to me bitterly as regards the attitude of the Butmese 
-Government towards the Indians. Particularly on days on which the air raid 
<occurred they felt that enough protection had not been provided for them. 
'Therefore, I hope, Sir, that the Government of India will do something for the 
protection of the person and property of such Indians ae cannot leave Burma. 
J: understand, Sir, that so far as our Agent is concerned he has acquitted himself 
well; that is what some of the evacuees who have returned from Burma have 
;told me. . 

Another question, Sir, that I should like to ask is this: Malaya has for 
ithe time being been over-run by Japan. Part of Burma too has been over-run 
by Japan and Hong Kong has been over-run. Under whose charge are Malaya 
;and Burma now 1 Are they under the charge of the Honourable Mr. Aney, 
'Who is the Indians Overseas Member or are they under the charge of the Exter-
nal Affa.irs Department 1 I hope, Sir, that the Honourable Mr. Bozman will 
.enlighten us on this point also. 

*T.IIE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa : Muhamma-
'dan): Sir, may I ask one question 1 I have also a grievance to ventilate. 
I understand that even the ticket charges which are given to these evacuees 
·are not given free by the Government. They are only an a4vance to be re-
covered from the evacuees when they reach home. Is that the treatment 
'which a mother country should mete out to her people who have come into such 
·difficulties 1 We have heard an ugly rumour regarding discrimination meted 
-out to our Indians in Malaya in the matter of evacuation. There was racial 
-discrimination of the worst kind, and neither money nor position could win the 
Indian a place in evacuation, and only white skin could get it. In Burma too 
there are rumours that this sort of thing is happening, though on a restricted 
.scale. Things like this ought not to happen in this year of grage 194.2, but we 
·are in such a pass. I hope that Government will assure us that everything 
possible is being done. We may forget the past but the future must be better 
lthan the past. . 

• Not cOl'1'ected by the Honourable Member. 
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Tmi: HONOURABLE MR. G. S. BOZMAN: Sir, the House will I bE.'li~ve have· 
welcomed the opportunity afforded to them to have an outline of what has been. 
happening with ~ga.rd to Indians in the countries occupied.· by Japa.n. It is. 
.. matter which has raised a great deal of public interest and I alii .ery grate-. 
ful to the Honourable Pandit Kunzru for the terms in which he spoke. There-
are one or two small points of fact which I would place before the House before· 
dealing with the actual suggestion that has been made. To begin with, tile-
figures which were given the other day in another place with regard to Indian 

, evacuees from Burma were,of 'Course, only approximate, and since these figures. 
were given; we have reason to believe that not less than 65,000 Indians have 
now left Burma. As the Honourable Pandit Kunzru pointed out, in the finit 
stages of evacuation, the main route was by sea. Now the land route is becom-
ing the main route, and that brings me on to the point which he himself raised •. 
namely, the development of the land routes. There are two main land routes. 
one comes out through Chittagong in Bengal and the other through Manipur-
in Assam. The land route to Chittagong is partly by land and partly by 
sea. That is to say, when the refugees have crossed the hills to the west coast 
of Burma, some of them can come up by boat and some can make their way 
.by foot. The route to Assam is, of course, entirely by land except that the--
rivers can be used for considerable distances up into the north of Burma. Both 
these routes, about which there has been a good deal of discussion in the Preas, 
are fully open to the use of all evacuees; that is to say, no restriction is pla.cedl 
upon their use by the Burma. Government or by the Government of India. 
The fact, however, is that the routes are such that there are bound to be 
difficulties. The distance between Sanooway and Akyab is not easy to croBII. 
Similarly there is a difficult piece of country to cross just inside the border or-
Manipur. Over both these routes officen have been deputed by the Govern-
men~ of Burma and in the case of Manipur also by the Government of India 
to make such arrangements as are possible. I should like to state very briefly 
the sort of arrangements we have in mind for the assistance of refugees along 
the routes. What they need mostly is shelter at convenient stages. They 
need foodstuffs collected where the shelter is provided and arrangements for· 
water. They need temporary arrangements for sanitary purposes at these· 
particular centres and they need medical arrangements to be made easily 
available. These are the main points which we are trying to providE:. along the 
routes upon which we can expect the refugees to come. It will be appreciated 
that particularly in the sort of country through which the routes pa.ss, we 
must have men with local knowledge who can decide where the camps can 
best be sited, where to collect the food that is required for the camps and so. 
on. But these arrangements are not pious hopes on our part. These arrange-' 
ments are now being put into train mainly through the assistance of the 
Provincial Governments. 

Then comes the question of the reception of these unhappy people when 
they arrive in India. I have listened with a good deal of interest to what 
the Honourable Pandit Kunzru had to say about the recep1lion arrangements; 
in Madras. As I think the House knows, we deputed an offiMr very recently 
to v sit Madras Calcutta and Chittagong to examine what a.rrangements had 
been made. He himself was present at Madras when an unexpectedly iarge 
number of refugees arrived in the course of one day. I think it was 
possibly the number to which the Honourable Mr. Padshah referred .. 
The report our officer gave was that so far as the committees in Madras were 
concerned and so far as Government arrangements were concerned, evl'ry' 
possible effort was made to give assistance to these people; but un~er the .strain, 
of a very large influx, the arrangements were not as fu.lyeffectlve as It :was. 
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ibopeci,~y : would be. In Calcutta a simiIa.r Committee hasbeeJ;l !ormed a.nd 
08~ent ~eJll8nts .are made for the supply of free food on ·a.rnvallloDd for 
theJ88isiianceof refugees in temporary shelters. The large Qommittee bas 
neolved itself into a number of small committeesa.ccording to community. 
·,ne .lIa.vwari community have a sub-co~ttee there,· which has done excel-
ileut work. The Anglo-Indian community have a.8ub-committee, the Guja.rati 
..(l()Dl8l\lDit.y have a sub-committee, and so on. In Chitt&gqng the arrangemen~ 
Are ra.th('J:,$ore difficult for various reasons which I need not go into now, and 
~.ourselves are in process of making special arrangements of our own to 
.aesist the Goverpment of Bengal at Chittagong. 

Now I should like to go one by one over the particular points that haft 
'been made, because I think the House is entitled to know what our view is 
!&nd what we are' doing. The firSt point made was the question of 
~giving information as to the arrival of ships, I happen to have a certain 
.amount of experience because I have been dealing also with the Haj, and 
"1 can assure Honourable Members that there is no disinclination on our part 
~ inform all those concerned as soon as they can be informed that a ship is 
,going to arrive. But the fact remains that nobody knows when a ship is going 
to arrive. The best that we can do is to inform them, in strict confidence, of 
oourse, of the date when a ship has left, and that has been our object through-
-()Ut. There have been one or two cases in which a telegram has been delayed. 
'There have been one or two C&8e8 in which the numbers, as my Honourable 
friend Mr: Padshah observed, have been wrongly predicted. But 
-those were, I believe, only mistakes. We are informed, when a ship 
'has left-whatever the port it sails from-of the numbers on board-the 
-number of deck passengers, the number of cabin passengers and so on-a.nd 
'd;his is the information that we pass on and it is left then to the Provincial 
-Government or the other authorities concerned, in conjunction with the naval 
;.&uthorities, to make the shrewdest guess they possibly can as to when that ship 
~,is likely to arrive. But I can say this, that there are times when the naval 
.authorities the'mselves are not aware that a ship is going to arrive until she 
,appears on the horizon. 

Then Pandit Kunzru spoke about the strengthening of the Protector of 
Emigrants' staff and also of giving the Protector greater' financial powers. So 
'far as the staff is concerned, I am quite sure that the Provincial Governments 
will have no reluctance whatever in giving the Protector such staff as he 
requires to deal with the refugees who arrive, and I cannot see the slightest 
reason why any teference with re'gard to provision of free transport should be 
required from the Protector of Emigrants. Those are matters which will of 

,eourse be considered very carefully by ourselves, but I see no reason why any 
.difficulty should be experienced on that account; nor is it our intention-and 
I am sure it is not the intention of the Provincial Governments-that any 

-obstruction should be put in the way of these people when they arrive. The 
main object when they arrive is to disperse them 80S rapidly 80S possible because 
-their main desire is to get home. 

Pandit Kunzru also spoke of the problem of finding means of employment 
-and subsistence for these people when they get back to India. He himself 
pointed out that this is largely a matter for Provincial Governments, but I 
can assure him that it is an aspect of this problem which has not escaped the 
~vernment of India and it is one in whieh we are in full sympathy with the 
-feelings he has expressed, that these people will need attention, care and some 
:provision for their future Uvelihood. 
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He spoke also of dependants in India of Indians who are irioccupied 'tMri.-
tories. That is a matter which· we have already taken up-w.hether the 
Provincial Governments or the Central Government willdea.l with it I ·am 
not in a position to say-but I have no doubt that ammgements ~ be made 
to provide maintenance for these people where no other fundi! can be found • 

. My friend Mr. Sapru spoke of the insecurity of Indian lit~ and property in 
Burma. A mnnber of reports have cOme in from Burma: of ~hat has happened 
to Indians there. It would not be correct on my part to conftrm ordenythOl!e 
reports. Ma.ny of them are of a va.gUe and indefinite' nBtture. Thatt4ere 
have been cases of looting and df violence I have little doubt. That there:have 
.been equally cases of hospitality and courtesy I . hav,e little doubh a.nd I 
think it would not be fair at this stage to level any general charge to 
the eft'ectthat these unfortunate people a~ being maltreated before they leave 
Burma. As for those who stay in Burma, the Burma Government are making 
-every possible arrangement they can for protection .. But everybody will 
.ad:mit, I think, that in modem warfare protection is not an easy matter for 
:large numbers of people. Shelters and so on are provided in the towns. 
Labourers are taken away from vulnerable areas after their day's work in free 
transport and provided with shelter outside-those areas, being taken baOkin 
free transport the following morning. My point is that we have no reason to 
believe that the Burma Government are either not doing their best to provide 
:shelter or are showing any discrimination in the provision of shelter. 

I must also refer to Malaya. One or two Honourable Members hav" 
spoken about Malaya. I had hoped to be able to give' figures this morning of 
the nU'JDber of Indian evacuees who had reached India from Malaya. I regret 
to say I am unable to do so. We have made inquiries from Provincial 
Governments and from the ports where these people arrive, but all replies have 
not yet been received. and I think it would ~ misleading to give figures now 
which might prove to be incorrect at a latm date. I know that only the other 
day, I think yesterday, a certain number arrived. I have not got the figures 
as to how many are Indians, how many Chinese and so on. But a charge 
W8B made that in Malaya in particular there had been grave racial discrimina-
tion and that smnething of the same sort was possibly happening in Burma. 
It is not my duty to defend the Malayan Govern'ment or a.li.y other Govern-
ment, but I would only say this, that I think it would be wiser to reserve our 
.opinion until we ha.ve been able to establish what the facts are. I should like 
to point this out also, that some of the information that has come to us with 
.regard to happenings in Malaya cC1.Dles from sources which are definitely tain-
ted. We know that the Penang radio has been broadcasting under Japanese 
hands; we know that Singapore will be broadcastirig under Japanese hands, 
:and I for one am not prepared to take for gospel any infol"Ill&tion which comes 

, through those routes. I would prefer to treat them with the grea.tNt care and 
reserve. I am not at this stage &ble to confirm or deny the charge that the 
administration in some places broke down. 

I was asked whether Malaya and occupied Bunna Clime under the charge 
of the Honourable Member in charge of this Department or under the External 
Affairs Department. The answer is they come unfortunately under the 
Japanese Go'vern'ment and hitherto no neutral Power has been agreed upon 
for those areas as has been the case in certain other areas occupied by the 
Japanese. I mention this because I should like to state here very briefly what 
has been done with regard to obtaining information about the welfare of the 
Indian com'munity in general and individuals in particular in the areas occupied 
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by the Ja.panese. For Japan itself, where there are BO far 808 we know at the-
IDO'IIlent 111 IDdians, the Argentine IS the protecting Power; for occupied. 
Chiua, Indo-Cliina and Thailand, Switzerland is the protecting power. I 
believe, though I shall have to verify this, that Switzerland is aJ.se the protect-
ing power for the Philippines. Now, we have received a number of individual 
in'quiries &8 to the welfare of Indians who are in those areas. All inquiries 
with ngard to Indians in any territories occupied by Japan, other than Malaya 
&lid occupied Burma, have alrea.dy been forwarded to Geneva by the courtesy 
and generosity of the Indian Red Cro88. The reason why inquiries with regard 
to Malaya and occupied Burina have not been forwarded is SDnply that there 
is no means of Cdmmunication at present. But this Department, working hand 
in hand with the Red Cro88, has lists ready of all these inquiries and as BOon ago 
any channel of contmu~ication is found these inquiries also will be forwarded .. 

I should like to say one thing in conclusion. I should wish to assure this 
House that it is the .determination of this Department and of the Government 
of India to ta.k.e every measure they can possibly take to assist the unhappy 
people who have come away from countries where they have lived, to easo· 
their lot and. to see that on arrival in India they feel they are coming to a home· 
which is welcoming them. 

TiIlD' HONOURABLE THE PRESIDENT:' Motion moved :-
"That this Council do proceed to elect, in such manner as the Honourable the Presi-· 

dent may direct, four non-ofticial members to serve on the Standing Committee OB Emi-
grat~ during 1942·43." 

Question put and Motion adopted. 

TIm HONOURABLE THE PRESIDENT: With reference to the Motion 
which has just been adopted by the Council, I have to announce that nomina-
tions to the Committee will be received by the Secreta.ry up to 11 A:M. ~n 
Th~y, the 26th· February, 1942 and the date -of election, if necessary,. 
wi1lbe announced later. 

WORKMEN'S COMPENSATION (AMENDMENT) BILL. 

THE HONOURABLE SIB ALAN LLOYD (Commerce Secretary): Sir,. 
I move:- ·r 

.. That the Bill further to amend the Workmen's Compenaation Act, 1923, as passed' 
by the Legislative ABSembly. be taken into consideration." . ' 

This Bill, Sir, does not bring any new subject before the 'House. It 
deals with the regularisation of a position created by the war in respect of' 
compensation for injury or loss of life to Indian seamen, the obJect being to 
replace the responsibility of shipowners under the Workmen's Compensation 
Act by the responsibility of the State for the payment of compensation on a 
more generous seale in the ease of war injuries. As Honourable Members 
will see from reference to the Bill several. compensation schemes are mentioned. 
Of these a.ll but one represent compensation 8cheme.s made by His Majesty's 
Government and applied. to the larger number of Indian Seamen who are 
employed on ships of British registry. It remained for us, Sir, to introduce 
our own compensation scheme for Indian seamen employed on ships of Indian 
registry and that has now been done and it is mainly in consequence of that 
la.st action that it has been found necessa.ry to introduce the present Bill. 
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As I have sa.id, Sir, this matter has been before the House before. In 
.September, 1939 the Workmen't! Compensation Act was amended by Act 
No. XLII of 1939 so as to deal with Cdmpensation payable under the British 
Government schemes relating to British ships. Again on March the 12th 
,of this year the Council of State approved of a Resolution which was the 
foundation for the drawing up of our own scheme for compensation of Indian 
seamen employed on Indian vessels. In these circumstances, Sir, I do not 
think that the House will require any details from me on the present occa.-
.aion. 

Sir, I move. 
The Motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 wa.s added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE Sm ALAN LLOYD: Sir, I move :-
.. That the Bill, as paued by the Legislative Assembly, be p5Btled." 

The Motion was adopted. 

INDIAN MERQHANT SHIPPING (AMENDMENT) BILL. 

THE HONOURABLE SIB ALAN LLOYD (Commerce Secretary): Sir, 
Imove:-

.. That the Bill further to amend the Indian Merchant Shipping Act, 1923, as paued 
by the Legislative ABB8mbly, be taken into consideration." 

I am sure that the House will not feel that I am treating it with insuffi· 
cient rf\spect if I am even briefer than on the Bill which has just been passed, 
because this Bill may be regarded as the counterpart of the other one. This 
Bill deals with compensation for loss of effects to seamen; the other Bill 
dealt with compensation for injury. or loss of life. 

Sir, I move. 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Clause I was added to the Bill. 
The Title a.nd Preamble were a.dded to the Bill. 

'TIm HONOURABLE Sm ALAN LLOYD: Sir, I move :-
.. That the Bill, as passed by the 'Legislative Assembly, be paued." 

The Motion was adopted. 

INDUS VESSEL~ (AMENDMENT) BILL. 

THE HONOIUBABLE Sm ALAN LLOYD (Commerce Secretary): Sir, 
Imove:-

•• That the Bill further to amend the Indus Veasels Act, 1863, as passed by the Legie. 
lative ABB8mbly, be taken into consideration." 

o 
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Honourable Members will no doubt have read the Statement of Objects 

a.nd Reasons and they will have understood from that statement without 
further explanation from me that this Bill merely proposes to cut out a piepe 
of dead wood from the legislation. Local authorities have been pressing for 
removal of this useless element in the Indus Vessels Act for several years, but 
owing to the way in which the Act was passed, an Order in Council was passed 
in pursuance of the Government of India Act, 1935, making it necessary for 
the legislation to be central and not provincial. We wish, Sir, to comply 
with the wishes of the Government of Sind in this matter and it is with that. 
object that the present Bill has been prepared. 

Sir, I move. 
The Motion was adopted. 
Clauses 2,3 and 4 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE. HONOUIU:BLE Sm ALAN LLOYD: Sir, I move :-
.. That the Bill, as passed by the Legislative Assembly, be passed." 

The Motion was adopted. 

INDIAN MEDICAL COUNCIL (AMENDMENT) BILL. 

THE. HONOURABLE MR. J. D. TYSON (Education, Health and Lands 
Secretary): Sir, I move:-

.. That the Bill further to amend the Indian Medical Council Act, 1933. as passed by 
the Legislative Assembly, be taken into consideration." 

In amplification of what has been set out in the Statement of Objects and 
Reasons, I have only to say this. One of the most important functions of 
the Medical Council is to provide for the inspection of the conduct and suffi-
ciency of examinations held in the medical institutions of the country. Under 
section 16 of the Indian Medical Council Act it is the Executive Committee 
of the Council which appoints Inspectors for this purpose and the Inspectors 
are of course paid for their work and they report to the Executive Com-
mittee in the first instance. The Council has represented to Government that 
it would be advantageous if it could occasionally have the benefit of the 
advice of members of its own body on the conduct of these examinations. 
It is doubtful whether under the Act as it exists already the Council itself 
could appoint members of its own body 80S ~pectors, and even if this point 
were free from doubt, it would probably not be altogether seemly that the 
Executive Committee of the Council should appoint members of the parent 
body to hold the paid post of Inspector. In suggesting that they should be 
given power to appoint visitors who would work in an honorary capacity, 
the Council have in view the possibility of deputing members of their own 
body to watch the conduct of these examinations and to report directly to 
the President. Ina. matter of this kind, Honourable Members will. I am 
sUre, agree that we should give the· Medical Council the power which they, 
after some years of working of the present Act, regard as necessary for the 
implementing of their very important responsibilities. I commend the 
measure, Sir, to the.House. I move for consideration. 



Dl'DLUl IIBJ)IOAL COUNCIL (AMENDMENT) BILL 81 

THE HONOURABLE MR. P. N.· SAPRU (United Provinces Southern: 
Non·Muhammadan): While, Sir, I have no objection to the Bill I should 
like the Honourable Mr. Tyson to explain what the relation between the visitors 
and the Inspectors will be. As far as I have been able to understand him, 
the position would seem to be this: the visitors would be appointed by the 
General Council and they would be honorary; Inspectors are paid serva.nts 
a.ppoinied by the Executive Committee. Am I right 1 

THE HONOtmABLE MR. J. D. TYSON: Yes, Sir. The Honourable 
Member is correct. The Inspectors are ad hoc Inspectors. They are appointed 
for the inspection of a particular examination of a particular institution. 
They are paid for that particular work. There is no cadre of Inspectors; 
they are paid for the work for which they are appointed from time to time. 

THE HONOURABLE MR. P. N. SAPRU: So that perhaps the object is 
to enlist the co· operation of the other elements not represented by the visitors 
so far as medical institutioD8 a.re concerned. The object is probably to see 
that the Medical Council has some direct touch with the medical institutions 
through visitors appointed by itself,' and I should like the Honourable Mr. 
Tyson to enlighten us a little 1108 to the relation that '\1ill exist between visitors 
and Inspectors. I have no objection to the Bill and that is all I should like 
to know. 

THE HONOtmABLE MR. J. D. TYSON: In reply, Sir, to the Honourable 
Mr. Sapru's question, I think I should explain that what sometimes happens 
is this. The Executive Committee appoints Inspectors; Inspectors go and 
watch the conduct of examinations; their reports are considered by the Exe.-
cutive Committee, of which of course they, the Inspectors, are not members; 
and subsequently their reports and the recommendations of the Executive 
Committee thereon are considered by the Council itself. The Council has 
had t.he feeling, sometimes, that it would be advantageous to them if, in con-
nection with certain points that have arisen, they could hold matters over 
for further inquiry. They want to be able to send one of their own members 
down to see for himself and come back and report to the Chairman of the 
Council direct, to help to clear up points that may have been raised in the 
reports of the Inspectors. Naturally the institutions themselves do not; 
always like the reports of the Inspectors and the Council have felt that if they 
could only send o~e of their own members down, somebody in whose !~~'i~ 
~ent for that pa~ICular subject they have complete faith, it might throw some 
lig;ht .on the pOSItion and help them to a decision. That I understand is the 
prmcIpal reason why they have asked for this power. It is a power which 
18 possessed by the analogous body in the United Kingdom. 

THE HONOURABLE THE PRESIDENT: Motion moved :_ 
" T.hat ~he Bill further to amend the Indian Medical Council Act, 1933, 8S }:8ssed by 

the LeglSlatlve Assembly, be taken into consideration." . 
Question put and Motion adopted. 
Clauses 2, 3 and 4 were added to the Bill. 
Clause 1 WIlo8 added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE MR. J. D. TYSON: Sir, I move :_ 

.. That the Bill, as p88B8d by the Legielative Assembly, be passed." 
The Motion was adopted. 
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THE HONOURABLE M.u.m SIB FIROZ KHAN NOON (Labour Member) = 
Sir, I beg to move:-

.. That the Bill further to amend the Indian Boilers Act, 1923, as passed by the Legis. 
lative A8Il6mbly. be taken into consideration." 

Sir, the object of this Bill is to exempt from the Boile1'8 Act the disinfectors 
and sterilizers under 20 gallons capacity which are ordins.ri1y used in hospitals. 

Sir, I move. 
The Motion was adopted. 
Clause 2 was added to the Bill. 

CIs.use 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE M.u.m Sm FIROZ KHAN NOON: Sir, I move :-
U That the Bill. as passed by the Legislative Assembly, be passed." 

The Motion was adopted. 

MULTI-UNIT CO-OPERATIVE SOCIETIES BILL. 
THE HONOURABLE MR. J. D.,TYSON (Education, Health and Lands 

Secretary): Sir, I beg to move:-
.. That the Bill to provide for the incorporation, regulation and winding up of Co. 

operative Societies with objects not confined to one Province, as passed by the Legisla. 
tive Assembly, be taken into consideration." 

The purpose of this measure has been fully set out in the Statement of 
Objects and Reasons and I have very little to add by way of further explana-
tion. As Honourable Members of this House are well aware, Co-operative 
Societies figure in the Provincial Legislative List II, item 33, of the Govern-
l8ent of India Act; but there have been for a long time in existen:le a number 
of Societies which serve the interests of members who are not in the Province 
in which their Society is registered. There are circumstances, particularly in 
eonnection with the all-India or at any rate multi-Province services like the 
Posts and Telegraphs and Railways, in which it is both fitting, and, I venture 
to think, inevitable, that Co-operative Societies should exist to serve, through 
ene Society. people living in different Provinces but bound together by the 
common interest of all being telegraphists or postal employees or something 
of the kind. Such Societies, however, Societies with activities in more than 
one Province, are "corporations" within the meaning of Entry 33 in List 
I of the Seventh Schedule of the Act, that is to say they are corporations 
with objects not confined to one unit of the Federation, and the legislative 
and executive jurisdiction in respect of their incorporation, regula.tio:l and 
winding up vests exclusiv~ly in t~e. Central Governmen~. It follows that any 
provision of the Co-operatlve SOCIetles Act, 1912,-that 18 our Central Act,-or 
of any provincial Co-operative Societies Act which has been passed since 
1920, which may purport to vest legislative or executive jurisdiction in respeot 
ef any such multi-unit Society in a Provincial Govemment, can have no valid 
\Mis. 

( 82 ) 
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We have realised that this was the position for quite .. long time and we 
referred the ma.tter to the Conference of Registrars of Co-operative Societies 
in December, 1939. ,They ~eferred it to &; sub-committee presided over by 
a distinguished Member of this House whose authority on matters of co-opera-
tive societies, I think, we would. all admit-the Honourable Mr. Ramadas 
Pantulu. Diwan Bahadur M. C. Gandhi, who is the President of the Bombay 
Co-operative Insurance Society, was a member and there were three Regis-
trars of Provinces on it. Tha.t sub-committee unanimously recommended 
tha.t legislation should be und~rtaken ~y the Central Government to validate 
the position of the existing societies and to make provision for the registr&;-
tion, regulation and winding up of any. societies of the kind which might be 
formed in the future. The Bill follows the lines of the recommendations of 
that Committee. It is yery largely II; valid&ting measure and in the machinery 
we seek to set up we try to upset existing arrangements as little as possible. 
The desirability of CentrallegisWion·on the lines laid down has been accepted 
in all essentia.hJ by all the Provinces and. I hope, therefore, that Honourable 
Members will accept the necessity 9f this measure and give it their a.pproval. 

I move,.Sir. 
The Motion was adopted. 
Clauses 2 to 6 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Presmble were added to the Bill. 

THE HONOURABLE MR. J. D. TYSON; Sir, I move;-
" That the Bill, as passed by the Legislative Assembly, be passed." 

The Motion was adopted. 

COFFEE MARKET EXPANSION BILL. 

THE HONOURA:aLE SIR ALAN LLOYD (Commerce Secretar~'): Sir, 
Imove:-

.. That the Bill to continue the provision made under Ordinance No. XIII of 11140 
for aBBistance to the coffee industry by regulating the export of coffee from and the sale 
of coffee in British India and by other means, as passed by the Legislati\"e Asserr.bly, 
be taken into consideration." 

Sir, the object of this Bill is to continue the life of legislation which has 
already been in existence for some time in the form of an Ordinan('(', the 
object being to help .the coffee industry in the situation caused by the collapse 
of export markets after Germany had over-run the countries of Western 
Europe. This is not an industry in regard to which any short-term policy 
in the way of rel:ltricting production and going in for alternative crops is possi-
ble. The nature of the coffee plant is such that nothing of the sort can be 
done. It was, therefore, felt necessary to make arrangements under which 
the coffee available for internal consumption in India should be limited to 
the actual requirements in- order to prevent a cd'mplete collapse of prices and 
the surplus production should be kept in a separate pool out of which exports 
to the extent that they remain would be made and the balance would be taken 
out of the markets. The industry was unanimously in favour of this proposal 
and the result was the Government Ordinance of December, 1940, with three 
amendments, one made in February, 1941, one in August, 1941 and one in 

D 
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December, 1941. It may be asked why after having gone on 80 long with 
the system of Ordinances, Government has now introduced. legislation. The 
reason for this is that the Honourable the Commerce Member had, at one 
stage in the course of discussion in the Assembly, promised that the matter 
would be brought before the two Houses of the Legislature in the regular way 
and explained that the reason for proceeding by Ordinance in the earlier 
stages was due to the accident of dates. The date when action had to be taken 
in order to cover the particular crop aeason and the date when action became 
possible as the result of conferences with the industry-these dates fell outside 
the range when legislation in the regular way was possible. I wish to dispel, 
Sir, any suggestion that the objeot of finding a substitute for the Ordinance 
by a regular Act is to make this legislation a more permanent feature of the 
law than W&8 originally contemplated. Some of the coffee interests, quite 
rightly, I believe, have made a point of that; they do not wish to be com-
mitted ~ Government control over their industry in peace time. It will be 
seen that the point is met by the inclusion in the Bill of clause 1 (3) which says 
that the Act shall cease to be in force at the end of the twelve months com-
mencing on the 1st day of July subsequent to the termination Of the present 
hostilities. 

Sir, I move. 
The Motion was adopted. 
Clauses 2 to 511 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added. to the Bill. 

THE HONOURABLE 8m ALAN LLOYD; Sir,T move;-
.. That the Bill, as passed by the Legialative Assembly, be passed." 

The Motion was adopted. 

The Council then adjourned till Eleven of the Clock on Tuesday, the 24th 
February, 1942. 




